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SHRI MOHD. SHAFI QURESHI:
Sir, I move :

"That the Bill be passed."

The question was put and the motion was
adopted.

MOTION RE WEST  BENGAL
SITUATION

SHRI BHUPESH  GUPTA  (West
Bengal) : Sir, I move:

"Whereas the political situation in West
Bengal has taken a grave turn since
November 21, 1967;

Whereas the people of the State are
demonstrating against the illegal and
unconstitutional dismissal of the U.F.
Ministry and the equally illegal and
unconstitutional installation of Shri P. C.
Ghosh as the Chief Minister of West
Bengal.

Whereas in order to sustain the illegal
Ministry a reign of police violence and
terror has been unleased to suppress
people's movement resulting in frequent
police firings, wanton lathi charges, brutal
assaults on prisoners in police lock-ups and
similar other orgies as well as large-scale
arrests and imprisonments of over 10,000
persons including well over 1,000 under the
Preventive Detention Act;

Whereas the Speaker of the State
Assembly has refused to recognise the
Council of Ministers headed by Shri P. C.
Ghosh as legal and valid,

Whereas as a result of the above ruling
of the Speaker, a serious constitutional
deadlock has arisen ;

Whereas the Government of the State
cannot be carried on in the circumstances in
accordance with the provisions of the
Constitution;

This House is of opinion that immediate
steps be taken, including the dismissal of
the illegal Ghosh Ministry, for an early
mid-term election in the State."

Mr. Vice-Chairman, Sir, I shall not cover
the ground which we covered in the course of
the earlier discussion. From the text of the
Resolution, it is abundantly clear that my
contention is that in West Bengal to-day, an ex-
traordinarily abnormal situation obtains
and that the Government there cannot be
carried on in accordance with the provisions
of the Constitution. That is why I have
demanded that certain other steps should be
taken. Naturally the easiest thing would be to
restore the United Front Ministry to its office,
for it had been in our view and in  the
view of  many, dismissed illegally.
Alternatively, the  Government should
take immediate steps for the mid-term elec-
tions which naturally implies the dismissal
forthwith of the illegal Ghosh Ministry. Now I
would ask the House to consider it purely from
the Constitutional and political angle keeping an
objective view of the situation as it is to-day and
as itis likely to develop in the days and
weeks ahead. Here is the time, Mr. Vice
Chairman, when statesmanship is called upon to
intervene in the situation and find a solution. I
say "solution" because, whether you like it or
not, whatever may be your views, a
constitutional deadlock has arisen on account
of the ruling given by the Speaker of the West
Bengal Assembly. The Council of Ministers,
which is supposed to be responsible to the
Assembly, is not recognised so far as P. C.
Ghosh Ministry is concerned by the Speaker.
That means that it has no locus standi as
Council of Ministers in the Assembly. And
hence to-day somebody is conducting the
affairs of the State who is not responsible at all
to the Assembly in terms of the Constitution
and not only that, the Assembly Speaker rejects
his legal and constitutional validity, that is to
say, the validity of the installation of P. C.
Ghosh as Chief Minister. Now I do not know
how you are going to solve this problem.
Suppose the Assembly is summoned and the
Speaker gives the same ruling. What happens?
I do not know. The only thing that happens is
that the Assembly adjourns again and is
prorogued again and the same process will be
repeated. That is number one. Now what is the
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of affairs? Judge for yourself. Now guarantee
that the Assembly will function in any
situation unless basic remedies are found to
solve the crisis? Therefore, 1 say that the
matter should be considered seriously.

Mr. Vice Chairman, one month has passed
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gave a report. Therefore, the record of Prafulla
Ghosh Ministry or  whatever you call it has been
one of not only downright treachery unpreceden-
ted in parliamentary history, but its record has
been one of shooting, assault, large-scale
arrests, detention without trial and assault in the
police lock-up. Well, this is going on. Are
you going to rule Bengal like that? I ask Mr.

since the great crime againstthe Constitution Chavan. Is this the way of ruling a particular

and democracy was committed in West
Bengal by the arbitrary, illegal,
unconstitutional and politically motivated
dismissal of the popular U. F. Ministry. What
has happened in this one month? First of all, let
us recall the suggestion that the Assembly
should be called on the 18th of this month. The

State? Did our Constitution envisage that it
should function in the midst of firing,

shooting, assault, arrest, torture and detention of
so many people so thata particular Government
can be kept in office with the backing of
bayonets and bullets? If that is so, then this
Constitution has no meaning; it has no substance.

Governor said that it should be called on the 29th In Bengal it has become a quasi-fascist or

of November. To-day we are discussing this
matter on the 23rd of December Where is the
Assembly? Has it functioned? If the Assembly
was to be there and that was the main
consideration, then Ithink the Governor
stands condemned. The Governor stands
condemned by the fact that he has not been able
to make the Assembly function. If he had
listened to Mr. Ajoy Mukherjee perhaps the
Assembly would have been now
functioning since December 18. I gave this
figure of 10,000 in prison during this one
month when Idrafted this. To-day the
number of people in prison should be well
around 15.000 and no less. Every day, 1,000
or more young men and women and students,
workers, peasants, teachers, professors, artists
and people who hold academic distinction are
going to jail. Among them are former
Ministers— we call them Ministers because
their powers have been usurped—M. L. As., M.
L. Cs. and M. Ps. This is the position in West
Bengal to-day. More than 1.000 people are in
prison under the Preventive Detention Act.
Then lathi-charge and shooting is taking
place all over the State. I do not know how
many people have been killed as a result of
shooting. Maybe two dozens or so. But it
may be even more. How many have been
injured  nobody knows. The hospitals are
full. Police lock-ups have become torture
chambers and this has been found out by a team
of Members of Parliament which visited
Calcutta recently and

fascist regime. A dictatorship seems to be
on there. Mr. Vice-Chairman, I must point out in
all humility to this House the suffering and
the agony my State is passing through. First
of all, let us agree on one point the shift has not
taken place in favour of the Congress Party. The
very fact that the Congress Party does not dare to
join this Prafulla Ghosh Ministry shows that
the Congress Party knows that it has no support
whatsoever. And those 17 men, out of whom

10 are Ministers, between them perhaps
would not count for more than three hundred
thousand votes, perhaps even less, much less,
maybe 200,000. I have not calculated, but the
figure is likely to be between 150,000 and
200,000. These people are now presiding over
the destiny of a State which, according to the
latest census report, has a population of 4.43
crores. I ask you Mr. Chavan. Do you expect
the land of Raja Rammohan Roy, the land of
Rabindranath Tagore . . .

SHRI DAHYABHAI V. PATEL (Gujarat).
The land of gheraos.

SHRI BHUPESH GUPTA : ... the land to
Desh bandu, would submit to this kind of
thing? Or do you expect that in such a land
there shall be rebellion, there shall be revolt,
there shall be resistance, there shall be no
reconciliation with the present state
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[Shri Bhupesh Gupta.] you are insulting not
one or two parties. You are striking into the
very heart of the Bengali people. You are
striking at the very basis of their
honourable, dignified and decent existence.
And you have aggravated the situation by a
reign of terror and tyranny. To-day there is
police raj there. Mr. Vice-Chairman. I would
in this connection, because my resolution
refers to it, point out to you what has happened
on the morrow of the illegal installation of this
Ministry. Mr. Bis-wanath Mukherjee and
Mr. Amar Chakraborty, two Ministers, were
brutally assaulted in the Maidan of Calcutta on
the order of the Deputy Commissioner of
Police there. Sukumar Rai and Arun
Ghosh revered leaders of Bangla Congress
were assaulted brutally. Read the letter of
Mr. Arun Ghosh to Prafulla Ghosh. He is
a Gandhian himselfand he is saying what
was done to him. I would not, Mr. Vice-
Chairman, like to relate everything here.
1 would only like to invite your attention to the
complaint which Mr.  Biswanath
Mukherjee, Minister in the U. F. Government,
now lodged in the Presidency Jail, has
made. Now, Sir, this is the complaint made by
Shri Biswanath Mukherjee, Shri Sukumar
Rai and Shri Mrinal Majumdar against
Shri Sugata Basu, Deputy Commissioner of
Police, South Calcutta and others. This
has been filed in the Court of the Chief Presi-
dency Magistrate, Calcutta. They say: "That
immediately after our arrival ~ the = Deputy
Commissioner, South Police gave certain
instruction to the mounted police and the
foot police with shields and lathis and
teargas, who were standing nearby in
formations, and, at once the mounted
police charged the people collected in the
field without any warning or provocation, and
the foot police with lathis rushed towards
our jeep car and began to beat up brutally
and madly the occupants of the car none of
whom had yet got down from the car but were
still standing or seating in the car itself." This
is the statement made by the people who
were only 12 hours before Ministers.

[RAJVA SABHA]
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Why does he not
speak softly?

SHRI BHUPESH GUPTA: Mr. Chavan, I
will give you some inconvenient facts. That is
how they were beaten up. Firstly or rather
previously I made the allegation on the basis
of a report. Today I am reading out to you the
same thing.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Chavan is only worried
about your throat. You can speak softly, he
says.

SHRI BHUPESH GUPTA: He should be
worried about the people of Bengal whom he is
murdering, whom he is lathi-charging and
torturing. He should be worried about the hon-
our of the women of Bengal whose modesty is
violated by the police force. That is what has
happened. And these things do happen in a
decadent regime when people suffered and
when people are subjected to torture and there
is national humilitation and they make fun of
the power that they have. I can tell Mr. Chavan
that it is neither his tradition of Maharashtra nor
my tradition of West Bengal. It is a matter of
sorrow that you take things cynically. Anyhow,
let us see what happened then. The police en-
tered the Raja Pyare Mohan College, Uttarpara
on the 16th December and they started beating
them in the Principal's room itself and in the
college premises. 22 Professors were beaten up.
Many of them got bleeding injuries. I have got
the statement of the Principal of the College.
Not only that, they went to the house of one of
the professors and insulted and molested the
wife of that Professor. Is that civilisation? Is
that how a civilised society has to function?
Here I can tell you what the Principal of that
College has stated. He is not a partyman. His
statement is neither exaggerated nor incorrect.
He has stated that the police broke into the
college premises without any permission and
made inhuman and indecent assault on the 22
Professors, some clerks and students and some
of them were seriously injured. This is what
Shri K. C. Gupta, the Principal of that College
says. The
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West Bengal College and University
Teachers' Association has passed a
Resolution. They made an on-the-spot study df
the situation by sending their representatiy
as to what happened in the Pyare Mohan
College. The Professor said "We were not
only beaten but humiliated beyond your
imagination." A police officer shouted back
"Professor, eh! Swine, all ofthem! A pack
of swines and bastards." A policeman lashed out
viciously and the scalp of Prof. Amar Chatterji
split open, blood gushing forth. Then it has been|
stated: "I could not save my boysnor my
colleagues." The Vice-Principal of the college
too was belaboured with lathis inside the
Principal's room and brutally dragged downstairs.
Then the Police Inspector abusively told hi
"Get out, you swine and don' try to come back"
A rifle-barrel was kept pressed against the chest
of Professor Provash Sinha, the venerable
head of the Department of English.
Principal Gupta almost broke down as he was
describing these events. This is coming from
your educationists. [ would not go into it an;
more but this is typical of what is happening. In
the typical of what is happening.
University they entered the premises and
assaulted students as aresult of which the

(¢}

Vice-Chancellor presided over a meeting which

condemned the police action. In the Bur-dwan
University they entered the campus and
assaulted the students and this action was
condemned by the educationists. The Calcutta
Vice-Chancellor also has made a similar
statement pointing out how the sanctity of the
university was being violated. Now, Mr.
Vice-Chairman, here comes the order of the
Ghosh Ministry instructing the police to enter
schools and colleges. Dr. Triguna Sen
shows his concern here but in 3 or 4 universities
the police is entering those premises under
instructions from the so-called Ghosh Ministry
and assaulting the students and teachers. Mr.
Vice-Chairman, there are plenty of facts.
what is happening in the lock-up ? There
also they are being assaulted. The police
brutally assaults them. They say that never
they had seen such things in the old days
the

of
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British rule. They are being tortured and their
bones and scalps are broken and then they are
sent to the hospital. Again they are assaulted on
the way. This is what is happening. I say these
things are stated not by political parties but by
impartial visitors, professors, teachers and
students. They are coming to protest, the
professors are coming to protest, those people
who have nothing to do with politics, they are
coming to express their agony and protest by
courting arrest. Mr. Vice-Chairman, you will
be surprised that Renu Chakravarty, who has
remained a Member of Parliament, she was also
insulted by the police. The pictures had
appeared inthe Amrita Bazar Patrika,
Jugantar and Hindusthan Standard, all
supporters ofthe Congress Party. Then, Mr.
Vice-Chairman, may I refer you to the assault
on the Pressmen ? Never has such a thing
happened. Twenty-five Pressmen were
assaulted and brutally assaulted despite the fact
that they were standing there with their
cameras. They had shown their identity cards
to the police but the police did not care. They
assaulted them on the spot. It happened in 1953
once and now in 1967, 24 or 25 of them were
brutally assaulted.

In this connection I would like to I tell you
what the Hindusthan Standard of yesterday
has written. Here is that editorial under

the captain 'Outrageous'. This is what it says

"Wednesday's wild police offensive against
Pressmen on duty in the Esplanade area was as
unprovoked as it was savagely cruel. And what
would confound everybody is the deliberateness
of that attack. The hypothesis of mistaken
identity —over-zealous guardians of law and
order mistaking the news gatherers and
photographers for student demonstrators—is
wholly invalid."

And I quote again :

"What is particularly distressing is that the
attack on the Press took place notwithstanding
assurances of protection given by the city's police
chief."
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[Shri Bhupesh Gupta.] I
quote again:

"Only the other day some

photographers and a reporter got beaten up that they want to

by the police at Howrah Station." etc. etc.

This is 'Hindusthan Standard', not

leftist.

And here is the paper of Amrita Bazar
Patrika, the paper is owned by one former
Minister of the Congress, Shri Tarun Kanti
Ghosh, his father, Shri Tushar Kanti Ghosh, is
known to' many of you. In their editorial on the
22nd of this month this assault on the
Pressmen has been given the caption
"Shameful" and the editorial says and I
quote—

"It is time the State Government made a
sifting enquiry why the Chief Minister's
repeated advice to the Police to use
minimum force was not being followed."
etc. etc.

Then they say:

"Even before the indignation caused by
Police excesses in Uttarpara has subsided,
another record in Police frenzy was set on
Wednesday afternoon when even the time-
honoured immunity of Press photographers
and reporters was violated in a most wanton
fashion. What is most disturbing about
Wednesday's Teckless Police assault on
Pressmen is that the whole thing appears to
be well-organised and pre-planned."

Now I do not wish to read such things any
more. Here is another article condemning
Police action in the "Amrita Bazar Patrika"
under the caption "A Departure”. It is on the
21st of this month. Now I can give you plenty
of such things. Their repression is terrible
everywhere today, Mr. Vice-Chairman. Just as
I was coming to this place I got a letter from
one of my friends in Calcutta wherein it is said
that in Asansol they are assaulting people in
the colliery area. Workers were being driven
out of their quarters and so on, that terrible as-
sault is going on. What does it show?

[RAJYA SABHA]

: S D0t 2 apd assaults on the public,
communist or leftist paper. If anything, it iS torture all over.

very very violent anti-communist and anti-
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It shows that they want to keep up the reign of

terror. It shows that they want to take revenge on
the people of Bengal for having defeated the

Press Congress in the last General Elections. It shows

sustain in office in West
Bengal a treacherous Government with the
strength of bullets and bayonets, with murders
with tyranny and
This shows that this
Government, this so-called Ministry without
any character, which has ny moral justification to
exist, is now to be maintained by superior force
by Mr. Chavan and others. Mr. Chavan, he is
providing them with the Central Reserve Police,
with the Border Security Force and, what is
more, they have brought police from
Haryana where they have taken over the ad-
ministration, and from Rajasthan. Mr. Vice-
Chairman, now today the whole Bengal is a
police camp; a veritable police State exists
there. Well, this has caused naturally
international indignation all over the world.
These things are being condemned. Not even in
the United States of America these things are
being supported, well, journalists and others, the
way they have been beaten, people are being
beaten. Mr. Vice-Chairman, then how to get
out of this situation? What is the solution? Mr.
Chavan may ask. First ofall stop that
repression.  First of all release all those who
have been put in jail. Leave it to the people.
Let the people have their right to protest
peacefully, to demonstrate their anger and
indignation against this Government
peacefully. It is our inherent constitutional right.
We can certainly seek a change of the order
which they have setup. In 1959, you
remember, they engineered a trouble in  Kerala.
The doctrine of direct action was evolved
by Shrimati Indira Gandhi acting then as the
President of the Congress and the theory
was made that even though it was a communist-
led Ministry—it had a vast majority in the
Kerala Assembly—since there were
disturbances, and since the masses had shifted,
according to them— although it did not
happen from the communist Ministry—there
should be mid-term elections. May I know,
is not Bengal entitled to claim, even by
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this token, a mid-term election? On the
contrary, today, there is every evidence that
the masses have shifted away from the
Congress because today no Congressman can
come out in the streets and show his face.
Well, as far as law and order and other things
are concerned, I do not know whether you call
it law and order. Rule by bayonet and bullet,

shooting and firing, lathi-charging and
teargassing,  violation  of  educational
institutions, assault on women and even

children, certainly these do not make for a rule
of law and order. Therefore I say, even on
these two grounds, you cannot escape the
demands for the mid-term elections. Mr. Vice-
Chairman, now you will ask: Why mid-term
election? Why not Assembly function? Do you
think that this Assembly is going to function
with the traitors seated in the Treasury
Benches? Mr. Chavan can mobilise his Indian
Army. Mr. Chavan can muster all his Border
Police Force, but know for a fact that West
Bengal people will not like to- see the
monstrous sight of Dr. Prafulla Ghosh
occupying the Treasury Benches and the
Assembly merily carrying on as if we are
carrying on now. Such a thing shall never
happen in West Bengal.

SHRI AKBAR ALI KHAN: (Andhra
Pradesh) : The Assembly can pass a vote of
no-confidence in the Ministry.

SHRI BHUPESH GUPTA: I do not know.
No-confidence is being passed by tens of
thousands of people marching in the streets
facing bullets. That way no-confidence is
being passed. Withdraw your army. Withdraw
your Border Police. Give up repressive
measures. Then, well, you shall see where the
confidence lies. Mr. Vice-Chairman, I hope it
will not be mistaken . . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I want you to finish within
three or four minutes more.

SHRI BHUPESH GUPTA: That is right,
Mr. Vice-Chairman; if you. . .

[23 DEC. 1967]
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Not a few, three.

SHRI BHUPESH GUPTA: Then do not say
3, like that. Now you will sympathise with me
a little. I am finishing.

Now this is the situation today. Now I
would like to know. There is going to be mid-
term elections in Haryana. There, the
Congress, it can win; no difficulty at all.
When in Madhya Pradesh they were tottering
and falling, a mid-term election was suggest-
ed, because they thought that Mr. Mishra
might come that way.
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SHRI BHUPESH GUPTA: You have a
right. I am not objecting to it. I only say he has
been generous to you; he should be generous
to us also; nothing else, you see. Why should
you be selfish? Let us have it also. Why they
don't? Now in such a situation the mandate of
the people is everything. When a constitutional
deadlock has arisen, the right course is to seek
a solution through the processes of democracy.
Seek a solution in terms of the Constitution
which provides, in a situation like this, for a
mid-term election. This thing had happened
earlier. Why are you hesitating? I know you
will not easily restore Mr. Ajoy Mukherjee as
the Chief Minister. All right; if you don't like
it, we would like it to be done. But if that a is
not so, if you think you cannot find a solution
except by murder and violence I would ask
you to return to ways of democracy, return to
the mandate of the people. Arrange mid-term
elections and see as to who comes. All will
submit. Tranquil will come. The very
announcement of a mid-term election will
change perhaps the situation in West Bengal
considerably and anyhow a solution could be
found. Now they are thinking of, Mr. Vice-
Chairman, tampering with the Constitution
again, interpreting certain articles of the
Constitution in such a manner so that they can
assume the legislative power and then dismiss
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[Shri Bhupesh Gupta.] the Speaker and
the Deputy Speaker and the West Bengal
Assembly and have common performance
there in the Assembly.

SHRI B. K. P. SINHA (Bihar) : It cannot be
done.

SHRI BHUPESH GUPTA: Never will there
be common performance, I tell you. You may
put anybody there. AH of your Central
Cabinet with all the weapons in your hands
can go and sit there, but West Bengal
Assembly, as constituted by the fourth General
Election, will not function that way. Then is it
not a constitutional deadlock of a very serious
nature? The Legislative organ does not
function which means that the Ministry also is
not functioning properly and in terms of the
Constitution. That means that the Legislature
and the Executive, the two organs are in
deadlock and are defunctory actually. And if
this is not a constitutional crisis, what is it I
don't know. I tell you, Mr. Vice-Chairman,
Ajoy Mukherjee is certainly leading all the
parties. Never have I seen such unity in West
Bengal as I see today. And this is what give us
courage in this hour of great agony, this unity
of the people of West Bengal and the heroism
of our people in defying the law. Even Amrita
Bazar Patrika has paid high tribute to the
women who offered satyagraha, with valour
and courage. They have done it. They were
charged and assaulted and yet they did it. That
shows something basic and deeper has been
aroused in Bengal. Mr. Vice-Chairman, you
see the way they are behaving. The police are
asked to take revenge. Prafulla Ghosh is senile
man. You know what he said about Chavan.
He has told others that Nehru was a drunkard
and about Maulana Azad, he said the less said
(the beftter. And you have put this senile man
there and so now you have senility,
revengeful-ness and corruption and tyranny to
rule Bengal. I say this kind of thing cannot go
on. Mr. Vice-Chairman, I have spoken with a
little passion and with a little sorrow. I think
that my language fails me in such matters
because I can imagine what Gurudev
Rabindranath Tagore

[RAJYA SABHA]
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would have said had he been alive now. I
want to strike this note at the end of my
speech. When one day in Hijili prison the
detenus were shot by the British in 1931, Poet
Tagore was in his sick bed. Some people went
and told him the news. A meeting was being
held in Calcutta Maidan and immediately he
said, "No, the sick-bed is not my place. Carry
me in a stretcher to the Maidan. I wish to
speak to my people." And immediately he
wrote a few lines, a poem which means that
those who are trying to extinguish those lives,
they are poisoning the atmosphere. They
themselves are not going to live.

Today my people in Bengal, let them
remember those words of my Gurudev, the
revered poet who is no more with us, but
whose spirit, whose education, whose culture
and whose legacy is with us and let the people
of Bengal repeat those words of our Gurudev.
Before I sit down, let me say, no matter what
happens, no matter how many of us are thrown
into prison, no matter how many women and
children are insulted and molested, no matter
how many old men are thrown into dungeons,
you cannot cow down the manhood and
womanhood of Bengal. You cannot do it by
violence, by terrorism. Bengal will stand up to
that challenge and it will react to it. The
people of Bengal know that they are not
fighting for themselves only. It is not an issue
between the people of Bengal and the
Government. This is a fight against the
calculated development of  counter-
revolutionism, a fight against anti-democratic
systems which are threatening the people in
the midst of an economic and political crisis.
The people want to find a way out, they want
to find a solution for this crisis. But here we
find these people are trying to meet the crisis
by the use of terrorism, by violating the
Constitution. The Constitution has been
thrown into the mud. Therefore, the people of
West Bengal can legitimately expect support
and sympathy from the people of the whole of
India because the cause they are fighting for,
the battle they are fighting, is not their battle
alone, it is the battle of the rest of the country
also. They are fighting
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for the cause of democracy. No matter wha
happens, I say that Bengal will fight thig
battle, every man, woman and child there, and
see that this counter-revolution is defeated
Shame on this Government, shame on thi
hooligan Government, this. ..

THE VICE-CHAIRMAN (SHRI M. P,
BHARGAVA) : That will do, Mr. Gupta, I am|
on my legs, Please sit down.

SHRI BHUPESH GUPTA: Shame on a
Government which wants to govern the
people by oppression and violence.

The question icas proposed.

SHRI HARISH CHANDRA
MATHUR (Rajasthan) : Mr. Vice-Chairman,
Sir, my amendment. ..

SHRI BHUPESH GUPTA: What is your
amendment?

SHRI HARISH CHANDRA MATHUR:
It has been circulated.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You continue your speech,
Mr. Mathur.

SHRI HARISH CHANDRA MATHUR : I
may read out my amendment. There are some
slight modifications.

SHRI BHUPESH GUPTA: On a point of
order. ..

SHRI RAJNARAIN (Uttar Pradesh) : Point
of order. . .

SHRI HARISH CHANDRA MATHUR :
Let me read out my amendment and then you
may raise your point of order.
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SHRI BHUPESH GUPTA: Let
a copy of'it.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : It has already been
circulated. I have got a cyclostyled copy with
me here.

SHRI HARISH CHANDRA MATHUR : 1
gave it yesterday. It was circulated along with
the papers. I am not springing any surprise on
the hon. Member.

THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA) : You may proceed with your
speech.

SHRI BHUPESH GUPTA: On a point of
order,

from several  hon.

Members)

(Interruptions

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : One by one, please. Yes,
Mr. Gupta, what is it?

SHRI BHUPESH GUPTA: My point of order
is this. It is quite clear that this is not an
amendment. This is another motion, an
alternate motion and it has not been brought
forward with proper notice. Anyhow
there are two motions now but only one has
been properly broughtin and only that one
is now before the House. The other is not
admissible. What the hon. Member has read
out is certainly not something which comes
under the category of amendment. He can
say that mid-term election cannot be held or
something like that. But he brings in the
question of condemnation and other things.
He can even ask for deletion of certain things
from my motion if he likes. Mr. Vice-
Chairman, otherwise we would be establishing a
precedent which will not be good.  If this
precedent is accepted then to any motion
anything canbe movedas anamendment.
With reference to one Bill another Bill can
be moved in the form of an amendment. Mr.
Mathur, surely, should not try to do this. I
think he is not fair to himself, being an
experienced parliamentarian, and not fair to
us, when he takes this opportunity to move this
in the form of an amendment. Why did he not
move that motion before? Therefore, it is
clear that Mr. Mathur wants to frustrate the
discussion by putting some-
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thing in the guise of another amendment
which the Chair has admitted. Mr.  Vice-
Chairman, the rules with regard to motions
are quite clear. You have to give notice and the
motion has got to be admitted by the Chairman.
It has to be notified and included in the list of
business. Only then the motion is
discussed. Mr. Mathur in the guise of an
amendment is trying to circumvent all the
requirements of the rules of procedure and
wants you to accept an alternative motion.

Just a little while ago when you were in the
Chair when [ wanted to move a motion with
regard to the Birlas you said: "There is no
question of any motion now; there is a way of
doing it." Now, here he is trying to introduce
another subject. Two subjects cannot be dis-
cussed; two motions cannot be discussed
simultaneously. Anyhow this is a motion
which has come absolutely without any
notice irregularly and without conforming
to the requirements of the Rules of
Procedure of the House. Hence this cannot be
admitted as an amendment at all. It should be
rejected as it is a kind of substitute motion for
which thereis no scope in the present
discussion.

AT TEA F AR ATTHT O 2|7
aifed 4t )

ot AT ¢ iR, A 3
fm,  FUE-FAT ¥ IR BN
et syt T W wEan i—
"This House is of the opinion that West

Bengal Government is a legally constituted
Government . . ."

SHRI P. N. SAPRU (Uttar Pradesh) : This
is an alternative motion.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Sapru Sahib, will you take
your seat? Mr. Rajnarain is on his feet.

=Y TrATeTer ¢ AT AT FT Y
yeam gAg AT TR i e
Al AdeHT FEar g fE ag S
FIEITIEE § | 9B TEM Tg e
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wdt fFa% qrzee A ardx i fEm
I T ATH TR AT TEd § O%
g =rfed gqr sEeAr &Y AE EAE
a¥EHe A WO F wew w1
fiz  w7an 2, wafen gz adedz ¥
€7 ¥ a1 & 7E aFar, 72 faaww
wEa %q qF ANE @ Awar |
§ amg sfiw F=m 5 amd =3
qgf 97 faasi &1 Seeaw A EET
aifga, Foei & gl w9 ¥
agare gt wrfgd | S A T

70 foeieqem o2 waft a8 A&
Fg aFa g, fam wiwde & oft oy
ST AT TERIX FTART 2 |
ffx  dwaea FUR-FEA A oArE
FT, UF HWEHe *F AW UL UE
GRS F ATHFC @ AT
T arqr oft §% afew & fag agfeam
mamar g | At aw f gwwanarfs
Ig §9 WAE §, W ¥ W
foierm w1 ez F &1 ¥
@ g0 AEET, I F afey, & FEA
aEmg & gas awEE gere )
qg FW AT AL A FT A AT HT
7 mfan § am® afte F&m
fe gfro-gfrsr ==t aiedz &
' #T@ET A g A E | &,
IR AT FTEFE, A AR A |
SHRI MULKA GOVINDA REDDY
(Mysore) : Mr. Vice-Chairman, under rule

160 amendments can be moved. It reads like
this :

"After a resolution has been moved, any
member may, subject to the rules relating to
resolutions, move an amendment to the
resolution.

If notice of such amendment has not
been given one day before the day on which
the resolution is moved, any member may
object to the moving of the amendment, and
such objection shall prevail unless the
Chairman allows the amendment to be
moved.
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The Secretary shall, if time permits,
make available to members from time to
time lists of amendments of which notices
have been given."

Mr. Mathur's amendment is not in accordance
with Rule 160 which I have quoted and there
are other rules. Then this is not an
amendment; it is a substitute motion. If he had
given notice of this substitute motion on the
day on which this notice of Mr. Bhupesh
Gupta's motion was admitted and if that was
also admitted by the Chairman, I could have
understood it. This is a negative motion; it is
not an amendment. He can vote down the
motion of Mr. Bhupesh Gupta if he likes and
that is what he wants to do and he has got the
opportunity to do it but it cannot under any
circumstances be construed as an amendment
and therefore it should be ruled out of order.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Sinha.

SHRI B. K. P. SINHA: I do not want to say
anything on this.

SHRI HARISH CHANDRA MA-THUR:
May I say a word? I would never like to say
anything which will not be consistent with the
rules or which is not consistent with the prac-
tice of this House. It is not so important that |
should move my amendment but I have
looked into the Rules which I have before me.
I can find absolutely nothing in these Rules
which would bar this amendment. My friend,
Shri Mulka Govinda Reddy, has referred to
Rule 160. I do not know how this rule comes
in. In the first place it is in respect of the
Resolutions. About notice being given a day
carlier—that is what he read out—I had given
notice a day earlier. I gave notice yesterday
and it was in yesterday's papers which were
circulated. So that objection does not stand.

SHRI AKBAR ALI KHAN: Then it can be
treated as a substitute motion.

SHRI HARISH CHANDRA MA-THUR: I
do not see anything in the
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Rules of Procedure whereby this is barred.
Even so far as the convention in this House is
concerned, as a matter of fact Shri Rajnarain
should particularly bear me out, when he gave
his own motion regarding the two Ministers of
U.P. there was an amendment moved and that
amendment was passed by this House. So I
feel that this is the practice here. I do not see
how it is irregular. If I am convinced I would
be most happy to drop it but I see there is
nothing in the Rules which debars it and the
practice in the House is also like this. So I do
not know how it can be objected to. Notice
was definitely given yesterday and it is before
you.

SHRI BHUPESH GUPTA : Mr.
Chairman . . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : No, you have had your say.
Has the Home Minister to say anything on
this?

Vice-

SHRI Y. B. CHAVAN : I have nothing to
say in this matter.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Rule 160 pointed out by Mr.
Mulka Govinda Reddy does not apply because
this is not a Resolution. This is a motion and it
will be governed by Rule 231. I find Rule 231
is very specific :

"An amendment shall be relevant to and
within the scope of the motion to which it
is proposed.

An amendment shall not be moved
which has merely the effect of negative
vote."

Therefore I hold that this amendment No. 2 is
out of order. He can speak on the motion but
not move the amendment.

SHRI HARISH CHANDRA MA-THUR :
It is not a negative motion but now that the
ruling has been given I do not wish to say
anything about it.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Now you proceed with your
speech  please. Fifteen
minutes.
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SHRI HARISH CHANDRA MATH UR:
Mr. Vice-Chairman, the ruling that you have
given is accepted entirely but I do not know
how the motion moved by the hon. Member is
in order. The motion moved by the hon.
Member runs just counter to the discussion
which has already been held in this House.
This discussion has been held in this House
andithas. ..

SHRI RAJNARAIN: You are quite right
there.

SHRI HARISH CHANDRA MA-THUR :
The Speaker's ruling, the dismissal of the
Ministry, the Governor's powers, all these
various ingredients of this particular motion
have been discussed in this House and the
House has expressed its opinion in all these
matters which are now again under
discussion. I do not know how this motion is
in order. It would be advisable for you, Mr.
Vice-Chairman, even at this late stage to
consider . . .

SHRI BHUPESH GUPTA: Point of order.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Please.

SHRI HARISH CHANDRA
MATHUR : . .. whether this motion itself as
it stands running just counter to the
discussions which have been held in this
House and the decision reached by the House,
is sustainable or not.

Now I will come to the fact of the matter. I
cannot certainly—I have no hesitation in
saying that—match Mr. Bhupesh Gupta in his
vehemence and his shrill eloquence. In place
of his eloquence and passion I will give facts
and figures and I would like the hon. House to
consider this not from a political party point
of view. I am afraid the hon. Member who
moved the motion had a brief from a political
party. If he had the democratic values at heart,
if he had the good of the country and national
interests at heart I hope his whole approach to
this problem would have been different.

SHRI BRAHMANANDA PANDA (Orissa)
: Can you say that the Congress is not a
political party?

[RAJYA SABHA]
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SHRI HARISH CHANDRA
MATHUR : The Congress is a party; you are
a party. Even you can take a national view; I
can take a national view; he can take a
national view. I do not object to that. So, the
matter before us is not a party matter at all. It
is a matter of constitutional importance. It is a
matter of national importance. It is a matter of
democratic values. That is why I say that it is
not at all a party matter and a broad outlook
has got to be taken in this matter. That is all I
can say. Even though we have discussed this
matter, it has again been brought forward for
discussion by Mr. Bhupesh Gupta. It would be
useful . . .

SHRI M. M. DHARIA (Maharashtra) : Sir,
may [ intervene for a moment? Mr. Mathur
has raised a very important issue. As I have a
point of order, I would like to draw your
attention to Rule 228 which says :—

"A motion must not raise a question
substantially identical with one on which
the Council has given a decision in the
same Session."

SHRI RAJNARAIN: Here no decision was
given.

SHRI M. M. DHARIA : Let me have my
say, Mr. Rajnarain. Now, Sir, if you look at
the motion, it starts : —

"Whereas the political situation in West
Bengal has taken a grave turn since
November 21, 1967,

Whereas the people of the State are
demonstrating against the illegal and
unconstitutional dismissal of the U. F.
Ministry and the equally illegal and
unconstitutional installation of Shri P. C.
Ghosh a; the Chief Minister of West
Bengal;. . ."

Now, Sir, in this House on a motion brought
by the Opposition Party a discussion has
taken place and a decision has been given . .

SHRI RAJNARAIN: No. no.
(Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Please let him make his
point.
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SHRI M. M. DHARIA : Mr. Vice-
Chairman, discussion has taken place and the
motion has not been allowed. In these
circumstances, when we have already
discussed it, under this rule which I have
mentioned and under the rule which was
referred to by Mr. Mathur, I think the motion
itself is out of order and, therefore, it should
not be allowed to be discussed henceforth.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I do not agree with your
contention because all the things raised in
'Whereas' point to certain circumstances. The
operative part of the motion is :—

"This House is of opinion that immediate
steps be taken, including the dismissal of
the illegal Ghosh Ministry, for an early
mid-term election in the State."

That has
the House.

SHRI HARISH CHANDRA MATHUR :
About its legality.

not been discussed earlier in

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Legality is different from the
operative part. Please continue with your
speech.

3TCT SfTlt, fra% 377T sqirT t*TT-
sjta | &ri\ AMfftrt sitM rfT| 3ri

Now. Sir. let us recapitulate the facts —
unfortunately we are discussing the whole
thing—about what happened in West Bengal
after the general -elections. Mr. Ajoy
Mukherjee formed a coalition Ministry and it
is a matter of pleasure to me to be able to say
and I would even give credit to the
Opposition, that the Ajoy Mukherjee Ministry
was received with great jubilation by the
people of Calcutta. It was hailed by the
people. We took it, as a matter of fact, with
grace and dignity, but unfortunately what hap-
pened?
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Just after a few days the people of Bengal got
disenchanted and disillusioned. Within a few
days or within a few weeks, the entire picture
changed and there was sorrow and gloom.
There was the episode of "Gheraos". Even Mr.
Mukherjee himself felt so much upset about it.
He expressed his unhappiness and he also
expressed his helplessness. That is a fact
which nobody can challenge. Then I would
recall the most shameless episode of Shri
Bimal Ghosh, which took place in Bengal. It
was condemned by both Houses of
Parliament. Things developed which changed
their jubilation. It was as if from heaven to
hell. From that place you have fallen. Then in
the streets of Calcutta and in the Writers'
Building itself, the portraits of Mao Tse-Tung
were paraded and there were slogans raised,
"Mao Tse-Tung Zindabad", "Vietnam Lai
Salaam", etc. These were the slogans on the
Writers' Building and the Ministers joined it.
Could you consider anything more shameful
and more unhappy for this country. On what
terms is this country with China? It is an
aggressor in possession of our land and that
people in the Writers Building are going about
shouting Mao Tse-Tung and all that.
Thereafter came. ..

SHRI NIREN GHOSH (West Bengal) : He
is misleading the House.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You can speak when your turn
comes.

SHRI HARISH CHANDRA MATHUR :
Then came the question of Naxalbari, that
episode. Again the whole Government felt
extremely unhappy about it. My hon. friend,
Shri Rajnarain, who paid a visit made a public
statement about, how unhappy he was not only
about Naxalbari, but about the whole of
Bengal, about How-rah and other places, about
what was happening, how peopie were being
prosecuted and persecuted. He made a
statement and [ would like the House to
understand and remember that it was from the
Chinese Embassay in
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[Shri Harish Chandra Mathur.J Nepal that
Naxalbari was being financed. Now, this is
the statement made by a Member of the
Opposition, which was a constituent of that
Ministry.

Then, I come to the further event. Even a
Minister in that Ministry, the ex-Education
Minister, Mr. Jyoti Bhat-tacharya, while he
was a Minister there, was gheraoed at Kalyani
University and insulted, humiliated and forced
to accept things. Then, he was asked to sign
certain documents. The Chief Minister—
possibly it is not known to the House—was
completely aghast at the situation, a prisoner of
his own constituent units. The Chief Minister
summoned a meeting of the District
Magistrates and held a closed door meeting
and let it be known to the House that in that
closed-door meeting Mr. Mukherjee issued
instructions to the District Magistrates and
Superintendents not to take any notice of such
orders, which come from Ministers, even if
they came in writing. The District Magistrates
raised their voice and asked what would
happen. They would be transferred the next
day. He assured them that nothing would hap-
pen. In spite of his assurance, helpless as he
was, a prisoner of the constituent units as tie
was, the District Magistrate as well as the
Superintendent of Nadiad was suddenly trans-
ferred. Now, this is what has been happening.
After that Mr. Mukherjee wanted to give his
resignation. Something intervened. At that
time, mind you, there was a general public
meeting in Calcutta, addressed by Mr. P. C.
Sen, and lakhs of people of Calcutta collected
there. That showed a change from their
jubilation. Disenchantment had come about. At
meetings addressed by them, the papers which
were supporting communists, had reported that
there were hardly ten thousand present. Mr.
Mukherjee, for one reason or other, changed
his mind. As I said, he was a prisoner of his
constituents and he suffered the fate of
Panchen Lama. They are exploiting his good
name. Today he is a helpless man. Now, what
is the latest position? The latest position is that
the Deputy Speaker of the Assembly has made
a statement. He is one of the custodi-
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ans of democracy. He has made a very
disturbing statement accusing again the very
coalition, of which he still continues to be a
part and a constituent. After all there is
something in it. All these factors have got to be
taken into account. What is the grand design of
my friends ? I do not know it, but it is quite
obvious now that even if the Governor had not
dismissed the Ministry and had permitted it to
continue till the 18th December, we have an
absolutely  justifiable feeling and a
presumption—not a mere suspicion— that they
would have only taken the opportunity to
entrench themselves all over and the whole of
Bengal would have been on fire. And in the
districts they wanted to go. What has happened
even during these days? One does jnot ijqnow
what has happened, TeV day we know about
the foreign money. My friend talked about the
foreign money and Naxalbari area. Here is the
foreign money. Here is the foreign bomb
which has been exploded in a Police
Commissioner's office. What a shame it is.
This also indicates that there has been a
planned infiltration and foreign cells function
in most of the offices. That is quite clearly the
indication of these things. It is not a matter for
the Bengal Government or Mr. Ghosh's
Ministry. I have no enchantment for Mr.
Ghosh's Ministry, whether it continues or not,
but it is a matter for the country to take
cognisance of such things. I do not know what
infiltration is already there in the police force. I
strongly condemn it. Mr. Vice-Chairman, any
excesses whether they are by police or by
anybody I strongly condemn. But there is a
natural suspicion in the people's mind that
there has been infiltration even in the police
force, and that -infiltration is their whole grand
design, it is known all over the world. They
believe not in democracy, they take the name
of democracy but the most unfortunate part is
that because of our sentiment for democracy,
because of our deep roots in democracy, we
are prepared to tolerate everything in the name
of democracy. But the unfortunate fact is that
their creed is violence, their creed is through
the barrel of the gun. not through the ballot.
The question is whether we are
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going to tolerate this, this foreign money, this
foreign bomb, this foreign agent. I think the
Home Minister owes an explanation, again I
repeat, to this House and to the country as to
how he proposes to deal with this great menace
which has come to the surface already. It is not
only the Government of Bpngai which is
responsible for all these matters. The res-
ponsibility lies squarely on the shoulders of the
Home Minister of this country, because when
foreign money is concerned, when foreign
agents are concerned, when foreign bomb is
concerned, it is not only a mere law and order
situation in Bengal; it is a much wider issue, a
much more important issue. It is the question
of democracy surviving in this country. What
have we stood for? What is the image of this
great country? The image of this great country
is only democracy, a stable democracy,
socialism. But all this grand design wants to
lead to confusion, chaos and violence. We see
the atmosphere of violence all over. In this
respect I do not understand, Mr. Vice-
Chairman, how could we take a different view
from the view which has already been taken by
this House. All these ingredients of Mr.
Bhupesh Gupta's motion have been discussed
threadbare. It is no use repeating the whole
thing. I could give you chapter and verse from
the studied opinions of people who count in
the world of constitutional law. I could quote
anything but we have already discussed this
matter. We may not like the Ghosh
Government, that is another matter. I would
like also that the Ghosh Government is
expanded and if the Congress Party are sup-
porting it. then they should share the
responsibility. That is entirely a different
matter. But the question is: how has this all
happened and where do our friends of the
Communist Party and the U.L.F. stand? They
create confusion, they create violence, they
create a situation there and then come and ask
here in the name of confusion, chaos and
violence that the Government should be
dismissed. This is their own creation. Why do
they not permit the Assembly to meet? We can
say that even if the Assembly meets
(Interruption.)
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Therefore, the first question Is, this cult of
power through the barrel of the gun, this cult
of the bomb must be deprecated and
condemned by this House. I think everyone in
this House should join at least in condemning
violence, in condemning the bomb, in
condemning the barrel of the gun.

SHRI BHUPESH GUPTA: All are in your
hands. Your Congressmen threw a bomb.
Guns are in your hands.

SHRI BALACHANDRA MENON (Kerala)
: Pandit Jawaharlal Nehru told us, why not
refer the matter to the people. When the
previous Communist regime in Kerala was
dismissed, Pandit Jawaharlal Nehru told us:
we will have an election, face It; that is the
test of democracy. Are you prepared to accept
it?

(Interruption.)

SHRI HARISH CHANDRA MA-THUR: I
would like to ask them one question. Are
these members of the Legislative Assembly
drawn from heaven or somewhere else or they
are people elected by the people?

(-Interruption.)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No interruptions.

SHRI HARISH CHANDRA MA-THUR:
Mr. Vice-Chairman, it is no use shouting. We
knew about the President's rule, we know
about the Governor being authorised to rule,
but I had never thought about the Speaker's
rule which is now being inaugurated, a new
dimension which is being projected. The same
thing ha? come about in Punjab, an absolutely
similar situation, nothing different from what
has happened in Bengal. But the Speaker had
the decency to understand the Constitution,
understand his own position and understand
the position of the Governor. That has
happened after we discussed this matter.

Then I will raise one more point before I sit
down. There is the question of what happens
whenever all
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takes place. It is a very unfortunate thing
which we have noticed that national property
is destroyed during all this violence. In our
present economic situation, in any given
situation such a thing would be condemned,
and in our present situation to go out and
destroy the national property is something
which is un-understandable. I do not know
how any patriotic citizen of this country and
how any Member of this House will be able to
support it. The first casualty is the Railways ;
railway wagons are burnt down; trains are
burnt down. I think some serious notice has
got to be taken of this matter. It is here that I
wish to invite the attention of he Home
Minister that it is his direct responsibility. Let
me tell him that. I would refer to article 257—
'Control of the Union over States in certain
cases :

"The executive power of every State
shall be so exercised as not to impede or
prejudice the exercise of the executive
power of the Union" etc.

In that very article 257 there is clause (3)
which says :

"The executive power of the Union shall
also extend to the giving of directions to a
State as to the measures to be taken for the
protection of the railways within the State."

In the Constitution there is a special provision
made particularly for the safety of the
railways, and the Home Minister has got to
give certain directives, and if those directives
are not carried out, if they fail, then this is a
failure of the Constitution. It is a very
important matter. We should not take this
lightly. The railway property is destroyed,
trains have been destroyed, burnt down, in
Madras. AVhen we open the newspapers, we
see something is burnt here or something is
burnt there, railways, buses, trams, and all
that. I think we should give serious attention
to this matter. 1 think everybody should
support and strengthen the hands of the Home
Minister to take some positive steps.
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I would suggest that the State Government
should be made responsible for the damages
or loss of such national property, and there
should be a collective fine imposed wherever
such national property is destroyed.

SHRI BALACHANDRA MENON: I want
to know what the Congressmen did in Kerala .

SHRI BHUPESH GUPTA : Mr. Annadurai
will surely take note of it.

SHRI HARISH CHANDRA MATHUR :
Do you support me in condemning violence or
not? Do you support me that national property
should not be destroyed? Don't you condemn
distruction of national property? Don't you
think that strong action should be taken and
responsibility fixed? What have I said? That
action should be taken and responsibility
should be fixed.

Mr. Vice-Chairman, I wind up now, my
speech by saying that all that has been said in
the resolution has no substance. It has already
been discussed on the floor of the House. The
House has expressed its opinion. The situation
has worsened, and if anybody is in the dock, it
is those people who are taking the law in their
own hands and who are creating such a
situation and wanting to cash in on the
situation which they themselves create for
their own advantage, not for the national
interest, not for the basic purpose of
democracy, not for the values which we have
held so high in our country.

SHRI DAHYABHAI V. PATEL (Gujarat) :
Mr. Vice-Chairman, Sir. I do not think
anybody in this House will have any
hesitation in condemning violence whether it
is of the police or of the people who have
created so much loss, who have destroyed so
much of public property and unnecessarily
created bitterness among the people of various
classes. It pained me very much to hear my
friend, Mr. Bhupesh Gupta's account, with the
newspaper cuttings which he placed before us.
about the manner in which the educational
institutions were  at-
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tacked and the sanctity of the educational
institutions was violated, professors being
manhandled, warnings of the professors
asking the police not to enter the premises not
being heeded. It is a very sorry episode, and
such things should not happen in a country
that prides itself in being a democracy.
(Interruptions.) If women are demonstrating,
certainly there is a way of dealing with them
which need not necessarily mean maiming
them. We condemned the British atrocities
and violence when we were fighting for
freedom. Let us also remember that there is a
way of dealing with people. But unfortunately
our Government has failed.

I know that the events in West Bengal for
the last few months have taken a sorry turn.
May I say that I am distressed at the suffering
of the people of West Bengal not only during
the last few months, but during the last few
years? I have seen myself the wave of refugees
that came after the partition and then the
troubles that have happened in recent years as
a result of the partition; and it is the poor
people who have suffered the most. I am sorry
that Government has not been able to give
them adequate protection. It is not possible to
blame the Government entirely for this situa-
tion. I am sure that the Home Minister would
like to enforce law and order. But the situation
has gone out of hand. Why? For that purpose,
if the blame is to be found, the blame must be
laid squarely at the door of the Congress
Government. In the first place, they allowed
confusion to continue because it suited them.
Of course, confusion is a thing that suits some
parties, some people, who do not believe in
non-violence, who do not believe in the rule of
law but only pay lip-sympathy to the rule of
law very much. They are able to engineer
violence, and when the police reacts badly, it
reacts upon them. I wish "the present
Government of West Bengal, whether you call
it a legal Government or not, had shown a
little more sense of restraint and not un-
leashed, what my friend wants to call, a reign
of terror. If what has been recounted before
us is true, we can-
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not but condemn and cannot but agree that it
has been a reign of terror . . . (I?iterruptions)
If it is true, it is so.

On the other hand, Sir, one cannot forget
the background. What happened in Naxalbari
under the previous Ministry? What was the
previous Ministry heading for in West
Bengal? What is the connection between
Naxalbari and the people across the board?
Just now, the hon. Member who spoke before
me recounted so many things, which should
set any right thinking Indian, thinking as to
where we are going. And what I want to say is
that I would put the blame for this squarely
and squarely on the Congress; they must take
it. They have been encouraging the force of
disruption whenever it suits them. They have
been praising the Communist regime, very
unnecessarily, very negligently forgetting that
the general Communist strategy is to create
confusion, is to create disruption. They have
created confusion in many minds ; then they
will create deception and then they will look
for an opportunity to take over. It will be a sad
day for this country if anything like that is
allowed to happen in West Bengal. West
Bengal is in a very critical situation. It is at
one of the extreme borders. It is adjacent to
China, it is adjacent to Pakistan. We know,
Sir, that in spite of the friendly attitude of our
Government, both these Governments have
not been very friendly with us. Under the
circumstances, it would require a very careful
handling of the situation and a very vigilant
Government to deal with the situation. I am
sorry; with all my sympathy, I doubt whether
our Government is yet capable and whether
we can be reassured that this Government will
be able to deal with such a situation. We hear
that rice crops are being harvested before the
rice is ripe. We are passing through a period of
famine, a food shortage, and in this period,
such tactics are being adopted. This will not
help the country. And therefore the Home
Minister will need to handle the situation
firmly. I do not mean the type of firmness that
is being shown on the students and the
professors in West Bengal.  But I do hope
that the
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Home Minister will try to put down unlawful
activities. There is a lot of unlawful activity
and in a confusing situation like this, the
Government is in a very delicate situation and
has to act firmly and act with tact. If in some
such situations the Government errs, it would
not be easy to condemn the Government if it
acted on the safe side. Whatever steps the
Government has to take to preserve the
integrity and the security of the country, the
Government must take. But the Government,
must satisfy the people that the violence that it
uses is the barest minimum, if at all violence is
to be used. I am sorry, from what we have
heard today, it has not convinced us that the
violence used was the minimum that was
necessary. That is a sad commentary. On the
other hand, I think the Government has been
too slow, too soft; firmer action should have
been taken after the events in Naxalbari, and
these are only the consequences of what has
happened in Naxalbari. Have we not heard of
Mao's theory that was propounded? Have we
not heard what the Peking papers or the papers
that were coming through Nepal have said,
what the Communists should do, the guidance
that was given to them and how they should
look forward to the day when they could sub-
vert the duly constituted democratic
Government of this country? My friends from
even on the other side are in the habit of
applauding and saying "yes" to some of the
Communists' notions and ideas. Be careful, be
warned; otherwise they will overtake you and
you will never be able to overtake them.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) ; Mr. Niren Ghosh.

(Shri Mulka Govinda Reddy stood up)

SHRI NIREN GHOSH: Sir, let Mr. Mulka
Govinda Reddy speak first.

THE VICE-CHAIRMAN (SHRI AKBAR
ALIKHAN) : AH right.

SHRI ABID ALI (Maharashtra) : But. Sir,
you should call a next speaker from this side.

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN) : I think on the Opposition there

are many speakers who would like to speak.

SHRI ABID ALI: We have also got many
speakers. You should take one from this side
and one from that side. Some friends might
not have given you their names. But there are
a large number of them who would like to
speak. Therefore, you should call one from
that side and one from this side.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : That is a normal thing. But
when there are more speakers on the other
side, let them speak.

SHRI ABID ALI: We have also many
speakers . . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : But you will appreciate that
you have to give more opportunity to hear the
Opposition in this particular case.

SHRI ABID ALI: We are always
victims, Sir. * 3) gyp- *~\X .tfjtfWRT

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Since I have already called Mr.
Mulka Govinda Reddy. let him speak this
time. In future-I will follow the same
principle.

SHRI MULKA GOVINDA REDDY : Mr.
Vice-Chairman, Sir, I agree with Mr. Mathur
that public property is national property; it
should not be destroyed. We should deprecate
destruction of public property. During the
small language riots the same thing happened
here, and now in Madras some trains were
damaged and burnt. We do not appreciate
such things. We do deplore such things. These
things-should not happen. If we have any
grievance against any injustice, we should
have the right to protest in a peaceful manner;
we should have the right to agitate over such
things. But we should not destroy public pro-

perty.
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What has happened in Bengal? In the last
general elections the Congress lost the
majority. There was a coalition Government.
All the Opposition participated in that
Government. The P.S.P was one of the parties
that participated in the coalition Government.
Sir, whenever some elements went out of their
way, the P.S.P. had the courage to condemn
such thing. When some parties, or some
elements in some parties in Calcutta resorted
to gheraos, the P.S.P. Minister was the first to
condemn those gheraos, and we did condemn
here in this House as well as in the other
House the leonine violence indulged in by
some of the misguided people in Naxalbari.
But that should not deter us from the main
issue.

Here the issue is that the Governor has
acted in a manner which does not bring in
credit to him or to the institution of
Governors. That is one of the reasons why we
want that the institution of Governor should
be abolished. The Governor, Mr. Dharma
Vira, without giving proper opportunity to the
Legislature to express its confidence or
otherwise in the duly elected Ministry has
dismissed it. Under no provision of the
Constitution or under no interpretation given
by eminent jurists or the High Courts or the
Supreme Court the Governor had the authority
to dismiss an elected Ministry. What has
happened here?

On November 21, the Governor of Haryana
dismissed the elected Ministry even though
the Ministry had a majority in the Legislature.
We had condemned floor crossings. But who
is responsible for it? It is Mr. Chavan's
Congress Party that is responsible for these
floor crossings. They first tried to disrupt the
other political parties. And as a pretext the
Governor of West Bengal followed the
example of Haryana and dismissed an elected
Ministry.

Sir, the Chief Minister and the cabinet had
advised the Governor to convene a meeting of
the Assembly on 18th December. When again
the Governor wrote to the Chief Minister
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whether it was possible for hiirt to convene
meeting of the Assembly earlier, he did write
to the Governor saying that the matter may be
placed before the Cabinet and the Cabinet
would give due regard to his advice. Instead
of waiting for that, the Governor dismissed
the Ministry.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : These facts are well-known.

SHRI MJLKA GOVINDA REDDY : Yes,
yes. Please wait. The Governor dismissed the
Ministry and installed a a quisling of Dr. P. C.
Ghosh as the Chief Minister.

DR. GOPAL SINGH (Nominated) : What
about UP. and C.P.?

SHRI MULKA GOVINDA REDDY: What
has happened here? The Legislature was
convened. The Speaker gave the ruling. He did
not recognise the Ghosh Ministry. The test
whether the present Ministry enjoys the con-
fidence of the Legislature has not been
applied. It is most undemocratic and illegal
and unconstitutional for the Governor to have
dismissed the Ministry and installed a puppet
Government there. What has happened there?
In order to save democracy, in order to
preserve the Constitution the masses in
Calcutta and other places in Bengal are staging
a peaceful demonstration; and they are entitled
to do so. As was already referred to, even
when the Communist Ministry had majority in
Kerala this mass upsurge was created there
and the Ministry was dismissed. But here,
where illegal things have been done by the
Governor, it is the right of the people to
demonstrate against such things. And the
demonstration took place. Dr. P. C. Ghosh's
Ministry has let loose a reign of terror. It was
very unfortunate that the police have resorted
to leonine violence. They have beaten up
students and professors. They have beaten up
pressmen who were doing their duty there.
Even when the press people showed their
identity cards they were not spared. The very
fact that the I.G. of Police has apologised
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for what has happened there shows clearly
that the Dr. P. C. Ghosh Ministry is not m a
position to control the violence let loose by
the police. We condemn violence resorted
to by the people if they do so. But what
about this leonine violence that has been
committed by an organised Government ?
If the people do it I will condemn it. But if an
organised Government resorts to this sort
of leonine violence, I will condemn it not
once but a thousand times. Thatis what is
going on in Calcutta to-day. Bengal is on fire.
But the Home Minister here is looking on
merrily.  This is a set pattern for all
Congress Governments now. Here the puppet
Government is using this sort of leonine
violence. But in other areas, wherever there
are peaceful demonstrations, the same set
pattern is resorted to by them. Recently in|
Maharashtra, similar things have happened.
In Mysore, in a place called Madhugiri,
police atrocities were committed and there
was a mass protest against those atrocities. In
a small police lock-up, more than 100
persons, men and women—cane-growers in
that area—were kept. The Black-hole of
Calcutta pales into insignificance if we
see what happened there. Women were
molested. They were raped. Their honour
was jeopardised and some of them
suffered injuries  which one cannot
narrate here. One Congress lady Member of]
the State Assembly who visited the place
and gave a report, has said "Words
cannot describe the atrocities of the police
that were let loose there in that particular area".
So this is a set pattern that the Congress
Governments are now pursuing. They
were defeated in eight or nine States in the last
general elections and in the States where they
have won. they are trying to carry on the
administration with the help ofthe police
and with the help of the military. In
Bengal, notonly police forces from other
States mwere requisitioned, even the
military was requisitioned. It looks as though
in Bengal, we are not having P. C.
Ghosh's Ministry or Congress Ministry —the
Congress is not there in the Ministry, but
the Congress  says it is
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going to support the Ghosh Ministry— but it is
police raj that is reigning in Calcutta, with the
aid and abetment of the military which the
Central Government has sent there. It is
unfortunate that such a thing is taking place
before our very eyes. The Constitution has
been massacred and the people's rights have
been jeopardised and the people are subjected
to leonine violence which once Mahatma
Gandhi had condemned. The leonine violence
used by the British was condemned by
Mahatma Gandhi. But to-day in free India, the
same leonine violence is being used by the
Congress Governments or their puppet
Governments 100 times more vigorously.

Mr. Vice-Chairman, 1 see your anxiety that |
should finish quickly. I do not want to take
much of the time of the House. So what is the
solution for this? Should we continue to be
on-lookers when such atrocities are committed
by the police? The problem is that the Ghosh
Ministry cannot survive if the Assembly is
convened and the situation is such that the
Assembly cannot be convened. The only
solution for resolving this deadlock and
stopping this holocaust that is now taking
place is to resort to Article 356 of the
Constitution and impose President's rule
there and arrange for immediate elections. If
P.C. Ghosh along with Atulya Ghosh gets
the mandate of the people, let them form the
Government there. Or if any other party gets
the mandate of the people, let it form the
Government. This violence that is now
committed by the police will stop and the politi-
cal parties will go to the people for their
mandate. And if the people give their
mandate, let that party which gets the
majority, rule. I, therefore, plead that
Article 356 should be applied and
President's rule imposed and immediate
elections should be ordered in order to
save the Constitution, in order to save our
democratic institutions and in order to
save our people from being massacred by the
ruthless police. Thank you.

DR. GOPAL SINGH: I have one question
to ask of my friend, Mr. Mulka Govinda
Reddy. His party, the F.S.P., is a participant
both in the



5875 Re West Bengal
U. P. Government and in the Madhya Pradesh
Government. Both came into being as a result
of defections from the Congress Party. Now,
did he at any time suggest the same remedy in
regard to U.P. and Madhya Pradesh which he
is now suggesting in respect of West Bengal?

SHRI MULKA GOVINDA REDDY: It
was the Congress Party that encouraged these
defections. I must blame the Congress Party
for this. Since 1952, they are disrupting the
Praja Socialist Party. To-day it would be the
second largest party in India if the Congress
had not disrupted the Praja Socialist Party. We
never encouraged any disruption or defection.
In Madhya Pradesh, we are not participating
in the Ministry.

SHRI ABID ALI : But you are supporting
it.

SHRI MULKA GOVINDA REDDY : Yes,
we are supporting the S.V.D. If you have the
courage to come out of the Congress because
you are dissatisfied, we are prepared to lend
our support to the Ministry that may be form-
ed at the Centre.

SHRI DEBABRATA MOOKERJEE (West
Bengal) : Mr. Vice-Chairman, my friend. Mr.
Gupta's motion, which the House is debating,
consists of a tissue of assumptions; they are
postulates which really tax one's credulity. I
will, with your leave, go hurriedly over the
different paragraphs in the Motion. It is said
that "the people of the State are demonstrating
against the illegal and unconstitutional instal-
lation of the Ghosh Ministry". I ask whether
this is any more than a proposition in
affirmation of a faith or belief that a particular
Ministry has been illegally constituted. In
order that you might reach the operative part
of the Resolution, you have to take for granted
certain things. When you read Geometry, the
student in the class is told that a point has
position !sut no magnitude. But if the student
questions it, there is an end to the study of
Geometry. Similarly here, if you wish to give
effect to the operative part of the Resolution
tabled by Mr. Gupta, you have to take for
granted very many things. The most
impor-
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tant of them are, first, that the Ajoy Mukherjee
Ministry has been illegally dismissed. The
second which follows as a corollary to the
first is that the Ghosh Ministry has been
illegally installed. The third assumption is that
a true, genuine, real, honest deadlock has been
created by the Speaker's ruling. From that
follows as a consequence of the ruling, the
Government of West Bengal as it is to-day
must be held to be non-existent in the eye of
law. If you make these assumptions, you can
reach the conclusion that urgent steps should
be taken to make an end of the situation
prevailing in West Bengal and arrangements
for a mid-term poll be made. I submit you
cannot have a Motion like this which proceeds
entirely upon assumptions. Who is to decide
that the Ajoy Mukerjee Ministry has been
illegally dismissed? Who is to decide that the
Ghosh Ministry has been illegally set up?
Who is to decide that the Speaker's ruling that
the Government of West Bengal at the
moment does not exist is a correct ruling?

SHRI BHUPESH GUPTA: Who is to
decide that you should speak here like this?

SHRI DEBARBRATA MOOKERIJEE : I
say. Sir, the only forum which could have
given a definite decision would be the courts
of the country. You will recall that the court
was approached with an application under
article 226 for a writ of quo warranto calling
upon the Government to show cause . . .

SHRI BHUPESH GUPTA: If we had not
defeated him in the election of 1952, he
would never have become a Judge. Let him
not forget it.

SHRI DEBABRATA MOOKERIJEE : What
is all this rigmarole? (Interruptions) Sir, I
cannot too often repeat that Mr. Gupta does
not have any sence of relevance. Anyway, I
cannot cure him. So, application was filed
calling upon the State Government to show
cause why an order should not be made
making an appropriate declaration. Do you
know what happened to that application ? That
application was withdrawn. Therefore it
shows that although an attempt is made to
show To the world that the United
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Front point of view is the correct point of view
that the Ajoy Mukherjee Ministry has been
illegally dismissed entailing the consequence
of the installation of the Ghosh Ministry as the
Government of the day, there is no real or
genuine effort on their part to prove that the
present Government is not a properly
constituted Government. Who is to decide, 1
ask, that the Speaker's ruling is correct? Who
can pronounce upon the correctness of the
ruling given by the Speaker that the Gov-
ernment of West Bengal does not exist today
in the eye of law ? The one authority under the
Constitution would be the courts of the
country.

SHRI RAJNARAIN: No, no. The Chair's
ruling cannot go to the court.

SHRI BHUPESH GUPTA: No, no, Mr.
Vice-Chairman. He is not a politician.

SHRI DEBABRATA MOOKERIJEE: The
Speaker's ruling has effect within the four
walls of the House. He is no more than an
officer of the Legislature. That is how the
Constitution describes him. (Interruptions)
You must have the patience to listen to others.
Therefore, Sir, the ruling which the Speaker

[RAJYA SABHA]

has given that the Government of the day does
not exist is a ruling which does not in law de-
termine the fate of the present Government
which has as its head Dr. Prafulla Ghosh.

Now Sir, as I said, before you reach thg
operative part, you have to take for granted that
there has been an illegal dismissal of ong
Ministry, there has been an illegal installation of
another Ministry, there has been, according tq
the Speaker and according to the United Front
no Government at all at the moment in the eyq
of law. Under those assumed circumstances
there is a request to the Government j of India tq
consider whether there should be a mid-term
election. I submit, Sir, you have to negotiate
several rungs of the ladder before you reach the
bottom. If you wish to take a jump, either you
break your head or you break your neck
Possibly they are breaking both. Sir, I am

reminded just now of a couplet:
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"Seven rival cities claim Homer dead
Through which the living Homer
begged his bread."

My friend, Mr. Gupta, referred to Ajoy
Mukherjee and wanted to say that it is he who
is at the head of the present movement to lead
the resistance on behalf of the people of West
Bengal. I wish Mr. Gupta and his friends had
accorded him a better treatment a little time
carlier. What did Mr. Mukerjee say? He
says:

"From the activities and professions of
these parties it is quite evident that they do
not believe in parliamentary democracy and
their main aim is to strengthen their own
parties by taking advantage of ministership
and Assembly membership. To gain this
end they do not flinch from intimidating and
assaulting workers and supporters of other
parties and even burn down homes of the
poor."

Further he was referring to constituent
members of his own Ministry. He goes on to
say :

"But attempts are being made to bring
about a far more serious calamity. The Left
Communists are pro-China. They want to
enact a bloody revolution with the help of
China. Brisk preparations are going on for
this. If a bloody chaos begins in West
Bengal with China's help, perhaps for 10 or
20 years Assam, Manipur, Tripura and parts
of Bihar and Orissa will become the
playfleld of the latest lethal weapons of
foreign powers."

SHRI BHUPESH GUPTA: On a point of
order, Sir, I would like to ask whether the hon.
Member is entitled to read certain statements
and suppress others. He is reading from the
same paper which I have got here. It is the
Hindusthan Standard of 7th December where
it has been said . . .

(Interruptions)

SHRI DEBABRATA MOOKERIJEE : Sir,
I say the excerpts which are placed before the
House appear in the Times of India, Calcutta
dated December 3.  The point  really is
this:
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Every one of us, I believe, on this side of the
House will regret the violence and the
excesses that have taken place. (Interruptions)
If there have been police excesses, we are
sorry for that. If innocent people have
suffered, well, we, are very sorry indeed. But
the tragedy of the situation is: Will Mr. Gupta
and his friends for once, for once 1 say,
condemn violence?

SHRI BHUPESH GUPTA: Will you
condemn your Prafulla Ghosh's violence? Will
you condemn dishonouring of women? Will
you condemn the assault on the teachers and
students? Will you condemn the assault on
women and children? Will you condemn the
breaking of homes of peaceful citizens in
various places? Will you condemn the police
raid on the university campus and the assault
on those inside the university campus? Will
you condemn the assault on the innocent Mrs.
Renu Chakravarty and others? Will you
condemn the assault on Mr. Ajoy Mukherjee,
the former Chief Minister, and other Ministers
of the former U.F. Government led by Mr.
Ajoy Mukherjee. Will you condemn yourself,
Mr. Mookerjee?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Order, order.

SHRI DEBABRATA MOOKERIJEE: Sir, it
is wholly wrong to say that the constitutional
machinery in the State of West Bengal has
broken down. There has been sporadic
violence somewhat intensive at certain places
engineered by the United Front. As a matter of
fact, before the movement commenced, it was
loudly proclaimed that the civil disobedience
movement which they intended to start would
be peaceful. But where is peace In Calcutta? |
can understand people exercising their
democratic rights and expressing themselves
in a very definite manner, but they should do
so, if they believe in democracy and fair play,
in a peaceful manner. (Interruptions) Has there
been any condemnation of the activities of the
supporters of the United Front in Calcutta and
elsewhere by the leaders of the United Front?
Is this the kind of peaceful civil dis-
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bedience that they are holding an example of
before the world? I just ask, Sir; call it a
confusion, call it a kind of hara kiri, call it
what you like, but do not call it peaceful civil
disobedience. (Time bell rings.)

SHRI BHUPESH GUPTA: Sir, please do
not break his speech by ringing the bell.
(Interruptions.)

SHRI DEBABRATA  MOOKERJEE:
There are people in West Bengal—in Calcutta
and outside Calcutta—who very much resent
this kind of conduct on the part of the
supporters of the United Front. It is fortunate
that the peace-abiding citizens are themselves
not coming out and they have left it to the
Government to deal with the people who are
making a hell of their lives. Assume for a
moment, Sir, that they take it into their heads
to come out and protest. What would happen?
There would be a most lamentable thing
happening, a kind of civil war. I would
request. Mr. Gupta to consider this aspect of
the matter.

SHRI BHUPESH GUPTA: If the military is
not there, you shall run like dogs with tails
between your legs. There is no doubt about it.
Not for a moment will you sit in Writers'
Building.

SHRI DEBABRATA MOOKERJEE: But
the other dogs led by you have already shown
the way. As I say, Sir, if they go on persisting
in this kind of thing, there is great danger, the
portents of which can be seen today around us
and read on the wall. I say domestic fury and
fierce civil strife will cumber parts of the
country, and that is a thing which must be
avoided at all costs. (Interruptions) Let us
have, if you like, peaceful civil disobedience.
Let the people express themselves . . .

SHRI BHUPESH GUPTA : Absolutely.

SHRI DEBABRATA MOOKERIJEE : ... in
a peaceful manner.

SHRI BHUPESH GUPTA: Absolutely.
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SHRI DEBABRATA MOOKERIJEE: Let
there be no burning of buses. Let there be no
burning of tram-cars. Let there be no attempt
at looting of cash in tramway goomtis.

SHRI BHUPESH GUPTA: Let there be no
assault on those in the lock-up. Let there be no
assault or violence on women. Are you
ready for this ?

SHRI DEBABRATA MOOKERJEE: I am
not going to sit down unless I am given a
chance to have my say. You will excuse me,
forgive me, Sir.

It must be made perfectly clear to them that
they have a right, an undoubted right, to
express themselves in a peaceful manner with
a view to convincing everybody concerned,
that they are dissatisfied with the present
regime. (Interruptions.) And if they have the
courage, let them go to the court and seek a
solution.

SHRI BHUPESH GUPTA: Why don't you
go to the court ?

SHRI DEBABRATA MOOKERIJEE: Why
should I go? I ask.

SHRI BHUPESH GUPTA: Why should
you not?

SHRI DEBABRATA MOOKERIJEE: I am
not an aggrieved party, and it is a matter of
shame that Mr. Gupta, a student of law, has
forgotten his law so much as to advise me to
go to court. A man who has a grievence goes
to court. He is the man with a grievance. Let
him go to court and establish his claim that the
present Ministry is not a lawfully constituted
Ministry, that the former Ajoy Mukherjee
Ministry has been illegally and uncon-
stitutionally dismissed and that the Speaker's
ruling that the Government of the day does not
exist is of any real effect.

SHRI BHUPESH GUPTA: It does not
exist. Where does it exist?

SHRI DEBABRATA MOOKERIJEE : I say
once again that if they wish to demonstrate
they have the right to do so. Let them
demonstrate, but let them do so peacefully.
Let them not take the issue to the streets. Let
them be patient. Let them go back to the floor
of the House and there . , .

[RAJVA SABHA]
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SHRI BHUPESH GUPTA: Sece our
traitors.

SHRI DEBABRATA MOOKERIJEE: . . .see
what the representatives of the people do. It
may well be that Mr. Gupta's party may be so
poised that they might to their own surprise
find—we shall be surprised too”-that the
United Front Government is called back to
power. If they have a majority, they will get
back to power, and if they don't have a
majority they would certainly not deserve to
be in power. Why not adopt this course? Why
not go to the Assembly? Why not create
conditions which would make it possible for
the people of the country to know that the
former United Front Government still enjoys
the confidence of the Assembly?

SHRI BHUPESH GUPTA: Dissolve that
Ministry.

SHRI DEBABRATA MOOKERIJEE: It is
not for us to draw a sentence of death upon
ourselves. It is a foolish hope which Mr. Gupta
is entertaining at the moment. I know it is
childish, it is puerile, it is futile to go and try to
establish before the eyes of the world that the
former United Front Government still enjoys
the confidence of the majority of Members of
the Assembly. All the same he can take the
chance of trying it in the Assembly, but I make
this Cassandra-like prophesy that, if they go on
persisting in this course of violent civil
disobedience movement, they will not only not
have a mid-term election but also, as and when
the election takes place—in proper time—even
then, they will lose and go down in the esteem
of the people of West Bengal.

SHRI BHUPESH GUPTA: Now you see
how the nominee of the Congress, Mr. Biju
Patnaik, fell in orissa, how others fell in other
States. I know you. In 1942 you went to Mr.
Atulya Ghosh for nothing.

SHRI NIREN GHOSH : Unless they stop
we will not stop.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You may speak now, Mr.
Ghosh.
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SHRI NIREN GHOSH: Mr. Vice-
Chairman, Sir, I wish the Home Minister were
here.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : His deputy is here.

SHRI NIREN GHOSH: Anyhow he is not
here.

SHRI BHUPESH GUPTA: Nobody. Who
is here?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The Deputy is here. The
Minister of State is there.

SHRI NIREN GHOSH : With all respect to
them I wish the Home Minister were here.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : He will come.

SHRI BHUPESH GUPTA: He is a moral
coward. He cannot face it.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No, no.

SHRI BHUPESH GUPTA: Yes, I say the
Home Minister is a moral coward.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Uncalled for remarks. I think
these remarks should not find a place in the
record. They may have to be expunged.

SHRI BHUPESH GUPTA : No. Why? I
raise a point of order on this.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I have called Mr. Niren Ghosh.

SHRI BHUPESH GUPTA "Moral
coward" is a parliamentary expression. You
cannot expunge it. You canot just think that
this is the Moghul court and that such expres-
sions cannot be used. Now we were called
agents of a foreign country. We were called
traitors of this country. Sc this I do not like.
"Moral coward" is a parliamentary expression.
You cannot do it like that. We will not allow
you.

o wwAeme 2 sfieq, 4R A
1% faq femr §fsd s g and
far qu gF Tfra w@ar &) gl
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SHRI NIREN GHOSH : Mr. Vice-
Chairman, Sir, I cannot match the per-
formance of Mr. Chavan when he finishes
democracy with a smile on his lips. Nor can I
equal Mr. Mathur in his violence. I can only
speak on behalf of the Bengalis, on behalf of
the people of Bengal. I may tell you freely and
frankly what they feel about the situation.
That is what I want to tell you and through
you the House. I have read Mr. Chavan's
advice given in the other House where he
asked, "Why not stop this agitation. Then the
police violence also will stop". This is the
advice he has given to the people. I remember,
when we were agitating against the British
even in our early teens, the British Viceroy
used to speak in that kind of language. See
how well the present Congress Ministers have
imitated and assimilated the ways of those
British Viceroys? It is for them to ponder over
this when they tender such advice. I tell you,
the Bengali people feel that Bengal is under
occupation today, just as parts of
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Europe were occupied by Hitler. The people
of Bengal feel that they are under an army of
occupation and under the police. That is what
the Bengalis feel today. Let there be no doubt
about it. Mr. Vice-Chairman, in the olden days
Lord Curzon wanted to finish Bengal, to wipe
away Bengal by partitioning Bengal. But the
a'.iti-Government movement that was started
then by the revolutionaries and the freedom-
fighters of Bengal, annulled that partition and
lighted the torch of freedom that illumined the
path to freedom for the entire country.

SHRI SHEEL BHADRA YAJEE : But the
patriotic Bengal did this and not the anti-
national.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Sit down, Mr. Yajee. Do not
interrupt.

SHRI NIREN GHOSH : The people of
Bengal today feel that their very existence is
at stake. We are fighting for our national
survival. We feel that the army of Mr. Chavan
and his police, are directed towards the extinc-
tion of the Bengalis, the people of Bengal.
That is what they feel. Let me tell you freely
and frankly that it is a struggle for national
survival and for our very existence. Let us
understand that. And let me tell you in this
connection that what the British Viceroys
were not been able to achieve, namely, wipe
out the land of Gurudev Rabindranath Tagore,
of Ram Mohan Roy and a host of others, this
army of occupation of Mr. Chavan will also
not be able to achieve, and he will not be able
to rule Bengal In this way. We will fight for
our national existence, cost what it may.
Countless country-men of ours have mounted
the gallows. Do not think that we are afraid.
The Bengali people will willingly face any
consequence because this is a question of their
very existence. Their very existence is at
stake. That is what I want to place before this
House.

They say that violence was started there.
But I say that in each case violence was
started by the police. After the police had
started it, there
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were more acts of violence. You read the
papers, their own Congress papers. Day in and
day out, in each and every case, you find that
the police started the violence first, in all cases
and without exception. And may I know from
the hon. Home Minister, under what rule of
law—he is very fond of talking to us and
preaching us sermons about the rule of law
each day—under what rule of law, when the
civil resisters broke the police cordon, the
police started breaking skulls t The police can
arrest the people, but is there any law which
asks the police to become skull-breakers ?
They have become that and they have gone
berserk. That is what has taken place. Certain
details have been given by Shri Bhupesh
Gupta. Let me add to what he has said. A
young boy of sixteen years was arrested,
stripped naked and then beaten blue by the
police. Then a stick was inserted into his
mouth and when he cried out for water the
policeman uncovered himself and said, "Here
you are, I can give you urine".

SHRI MULKA GOVINDA REDDY : That
happened in Mysore also. It is a shame.

SHRI NIREN GHOSH : Then In Uttarpara
an old and innocent man who did not know
anything, he was chased and he had to jump
down. He was caught and beaten up. And
there were women who were molested at dead
of night. Houses were broken into and I may
tell you that the house of the Head of the
Department of Sanskrit of the Calcutta
University, was broken into at dead of night
and his wife, an old woman o)f seventy, when
she came out, the police pointed their bayonets
at her. A number of people have been arrested
but they are untraced and one does not know
whether they have been killed or are alive
somewhere. They are not in judicial lock-up.
They are untraced. Can violence surpass
anything like that ? Maichael O'Dyer also said
his was a legally constituted government and
so he had the right to surround the people and
machine-gun them. The same thing has
happened here. They have occupied Bengal
and they are torturing entire  Bengal.
Violence
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is let loose. In our freedom struggle it was said
that violence was started by those who
participated in the movement. In 1942 the
British Viceroy asked Gandhiji, "Why don't
you condemn this destruction of post offices
and this burning of railway wagons?" Gandhiji
replied, "But you should also see that there is
the leonine violence of the British".

SHRI SHEEL BHADRA YAIJEE : But you
joined the British then and helped them.

SHRI NIREN GHOSH : That is the position
in Bengal. . . . The police broke open a
window and threw down a boy. He fell below
and the police beat him. Satyagrahis, hundreds
of people, students and teachers, they were
thrown down from the upper storeys and they
rolled down the stairs and their bodies got
mutilated. At the same time they were beaten.
Is it not Fascist torture ? Is it not Hitlerite
torture ? That is what is taking place in
Bengal. And Mr. Mathur has spoken of that
time bomb in Lai Bazar. May I suggest to Mr.
Chavan in all humility and ask him whether he
will accept a non-official enquiry by a non-
official body commanding the confidence of
all political parties to be made into that
incident ? I am suspicious. It is fishy ; it is part
of a conspiracy. One of the pressmen very
«close to a Congress boss and their paper told
me that a little Reichstag has been staged and I
am not sure if it is not precisely so. Let there
be an impartial enquiry by a non-official body
which can command the confidence of all the
political parties including the Congress.

PANDIT S. S. N. TANKHA (Uttar
Pradesh) : What is the offer? That is not an
offer ?

SHRI NIREN GHOSH That is the
suggestion I make that we should enquire into
it, find out how it actually took place, what it
is. who planted the bomb, whose conspiracy it
was and so on. Let them accept my suggestion|
and prove their bona fides before the entire
people before Mr. Mathur talks of such things.

[23 DEC. 1967]

Situation 5888

There is another thing that was referred to.
They were taken out from the bed at the dead
of night—girls and women—and they were
made to swallow filth. This was in Mysore,
and this was narrated here. If one has to define
the Government of India today, if one asks me
to define the Government of India, I will say,
it is violence, violence and again violence.
That is the only definition that fits it. I have no
other definition for it.

We need not go into the constitutional
quibblings and niceties. We have dealt with all
of them. We heard the peroration of Mr
Debabrata Mookerjee. I have not replied to
him ; I do not care to because he has never
associated himself with the freedom fight,
never. He does not know the people of
Bengal and what shall I reply to him ? Now,
whatever Mr. Dharma Vira did, he did it
behind the back of the Assembly. That is what
he did. Let us not talk of all that. I can only
say that the struggle of the Bengali people
for. their survival or existence will go on
whatever the cost might be in blood. You are
drawing our blood in profusion. We will
bare our breasts and give you blood; take it.
Kill us asmuch as you can but we will
not surrender the right of a nation, of ths
Bengali people, to exist. You are trying to
wipe out Bengal, that is what we feel. Let
there be no mistake. There might be
dissentients; in the British days also there
were some but I definitely feel that more than 80
per cent of the people are with us.  You can
take any count; you can take "“ny poll. Of
course there are always some hangers-on ;
there are always some opportunists,
renegades, traitors. They were there in the
British days and they still exist there today.
But that is not Bengal. The real Bengal is this
fighting Bengal which has the backing of
more than 80 per cent of the people.
(Interruptions.) [ would say even if the
entire army of 10 lakhs is concentrated and
all these atrocities are repeated we won't
surrender.  If we surrender then Bengal goes
out of existence . If you have to enshrine
democracy today, if you have to ensure
normal conditions there the state of
violence must cease immediately
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once for all. If there is agitation, peaceful civil
resistance, you arrest them according to
whatever law you have but you cannot indulge
in violence. At least that you can do and
nothing short of a reference to the people will
satisfy us. But they are afraid of the people.
Those who are now talking in the name of the
people are afraid of the people of Bengal and
they would not go to them for their verdict.
They think that after the Army of occupation
has done its job, they will spread terror and
panic and completely demoralise the people,
and then have the elections. Hitler too had
elections that way. That is what they are
dreaming, what they are thinking of. That is
what they are conspiring to do. So I would like
to tell the Government of India and Mr.
Chavan in all humility that the issues are not as
simple as they think them to be. When a nation
is at arms, when a nation is sought to be
conquered and occupied and people suppressed
completely, totally, then that people cannot
yield, whatever the cost. That is the position
now. We know Bengal. In 1905, in those days
Bengal lighted the torch of freedom for the
entire India and I am not sure whether the
drama that is being enacted in Bengal today
will not be enacted in all the States of India
because in a new situation, in a resurgent India,
Bengal is again coming into the vanguard of
the struggle and showing the way forward to
all the States and peoples of India. Whether
you like it or not, it is sure to catch on because
it is the beacon light, the assurance of the
future of India and it will save the Indian
democracy and Indian unity itself.

SHRI ABID ALI: Vice-Chairman, Sir,
during the discussion we had Haryana has
appeared several times but the difficulty is that
in Haryana the Government there lost the
majority and another alternative Government
with the majority support of Members was not
possible. Therefore elections have been
ordered. There are several States where the
Congress lost the majority and immediately
they told
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the Governor and the Governor invited those
who had the majority support of the Members
to form another Government. In Bengal
particularly  there was an alternative
Government possible with the support of a
majority of the Members, and they have been
offered that opportunity. Now the suggestion
is that the Speaker has given the ruling. And
the Speaker says that the Assembly was
unlawfully convened. If the Assembly itself
was unlawfully convened then where is the
question of the Speaker's ruling ? It cannot
exist at all. If the Assembly was unlawfully
convened how can he preside over it ? So the
whole thing goes. If the Assembly was not
legal, then his ruling was also not legal. Then
why are they shouting that the Assembly
Speaker has declared by his ruling in the
Assembly that this Government is not a legal
Government. If it is illegal, the whole thing is
illegal. You cannot have part of it as legal and
say that the ruling is there. It cannot be that
way. There was the same thing in Punjab
where the Speaker has given the ruling that
everything is all right in similar circumstances.

Now, much has been said about
Constitution and this and that, but the hon.
Home Minister should remember this. These
friends are talking of some glass panes being
broken and all that. But the Home Minister
should remember that these are the heroes of
Telangana. Don't forget that, they are the
Telangana heroes. They are still in Naxalbari
atmosphere, much to their discredit, to be
convicted as un-Indians. This kind of
argument is coming. Violence by whom ? Is it
by the police ? Our Bengal police was not like
this. What has happened suddenly that the
police has become so much violent? Is it
because of the training given by the
communists ? It is the communists who are
responsible for that. Now, nothing has
happened. The Chinese saying is, go on telling
lies, repeat them, and ultimately the people
will start believing that it is true. Please do not
go on that basis. Please note that all that is
happening in Bengal is because the
Communist Party is not in a majority. Ajoy
Babu



5891 Re West Bengal
and has communist supporters lost it. The
Government there now has the majority.
Therefore, these people are afraid of facing
the Assembly. Has any Assembly or any
Parliament anywhere in the world, which is
democratic, the power to appoint a Ministry,
to appoint Chief Minister ? An Assembly or
Parliament has power to dismiss Ministers.
They can remove them by vote of censure. No
Assembly or Parliament anywhere in the
world, functioning under democratic system,
has the power to appoint Ministry.

SHRI HARISH CHANDRA MA-THUR :
You are speaking like a constitutional pundit.

it avfag @l : T AT 2 arE )
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SHRI HARISH CHANDRA MA-THUR :
He is game for anybody.

SHRI ABID ALI : Have they not declared
that in Bengal they will agitate, go to the
people and their fight will be fought in the
streets of Calcutta ? The hon. Member comes
and tells us about the Bengal of Rabindranath
Tagore. That we know. We respect him. We
love Bengal and love Bengalees, but not of the
kind of the hon. Member here. He will say
that Abid Ali has been saying this for the last
fifteen years.

SHRI BHUPESH GUPTA : We had a
Bengali like you, Mir Jaffer.

SHRI ABID ALI : Now, shooting, firing,
tyranny, bloodshed, atrocities, dictatorship, all
these words we have been hearing for the last
fifteen years here, but there is no substance in
it. The same thing is being repeated. If I say
they are repeating it, they will say that I am
also repeating it, for fifteen years. Most of our
people do not know what these people have
been saying. Now, today he said something
about Netaji Subhas Chandra Bose. Yes, we
respect Netaji
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Subhas Chandra Bose. It is not these people
who respect him. These are the very people
who called him the dog of Tojo. Is it not a fact
? In Bengali they called him "Tojor Kukur',
the dog of Tojo.

SHRI BHUPESH GUPTA : Rubbish you
are talking.

SHRI ABID ALI : People of Bengal who
respect Subhash Chandra Bose are of our type
and not of his type.

SHRI BHUPESH GUPTA You felt
intrigued against Subhas Chandra Bose. . .

SHRI ABID ALI : Now, all adjectives of
abuse he can use. All kinds of atrocious words
he can use and we tolerate it. Now, through
you I request him to keep quiet and listen.
Facts are always, for him, unpleasant, but
what I am telling is nothing but truth. He was
reading some newspaper and I do not know
whether that particular newspaper published
that particular article or not. . .

SHRI BHUPESH GUPTA : On a point of
personal explanation, my bona fides are being
questioned. May I, with your permission, lay
it on the Table of the House ?

HON. MEMBERS : No, no.

SHRI BHUPESH GUPTA He has
questioned my personal bona fides and I
would like to lay it on the Table of the House.
Will you permit it ? It is from "Amrita Bazar
Patrika".

SHRI ABID ALI : Mr. Vice-Chairman,
please I request you . . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You carry on.

SHRI ABID ALI : But not in this way. Tell
him to sit down. Listen to the Chair. You will
have to sit down. After ten minutes you will
have to sit down. Why not sit down now ?
You are grown up.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You have no righf to address
him direct. Mr. Gupta please si| down.
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SHRI BHUPESH GUPTA : This is not a
place for monkeys.

SHRI ABID ALI : Either he should sit
down or stand upon the bench. He cannot
stand like this. It is unparliamentary. What he
said is all that we are hearing every day over
the Chinese Radio. He has said nothing new
today. I say new things. He is their
mouthpiece, unfortunately, a man coming
from the Right Communist Party. I can
understand Chou En-Lai here, but I cannot
understand it from a gentleman who says that
he is friendly with Russia and follows their
dictates. Why should he follow . . .

SHRI BHUPESH GUPTA : I have never
said it. Again, on a personal explanation, this
man follows the dictates of the Birlas, and he
is saying that I follow the dictates of the
Russians.

SHRI ABID ALI : All right, he disobeys
them. I will accept it. (interruption.) He does
not follow Russia It is all right. Either he
follows 01 does not follow them.

SHRI BALACHANDRA MENON : You
are a slave of the Birlas and you say that
everybody else is a slave.

SHRI ABID ALI : It is not correct to say
that he does not follow them. Anyway, I leave
him here. But there is one thing important.
May 1 know whether he follows or reads
'Pravda'? Those Members here who read
"Pravda" will be able to understand what I say
is the truth. 'Pravda’ has been writing all these
things and they have cuttings. They can read
from Indian papers. Of course, they should
read from 'Pravda, at their dictates and you are
their agents here.

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, he has called us spies. What shall I
call him. Shall I call him a scoundrel, a knave

?
SHRI ABID ALI : I leave him there.

SHRI BHUPESH GUPTA
withdraw that. Do you allow him ?

SHRI ABID ALI : Let him say 'No'. Does
he not contribute to 'Pravda'?

Let him
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SHRI BHUPESH GUPTA : A hireling of
the Birlas, a lispspittle, a bootlicker, a
blackleg by profession ..

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : How long will you take?

SHRI ABID ALI : I will take 15 minutes.
He calls me a hireling of the Birlas. It is very
interesting but he is not an Indian ?

SHRI BHUPESH GUPTA : On a point of
order, Madam...

SHRI ABID ALI
'Madam'.

You call 'Sir' as

(Interruptions.)

SHRI BHUPESH GUPTA : Your Home
Minister, Mr. Chavan addresses the Deputy
Chair as 'Sir'. He said I am not an Indian. Am

I a stranger in this Parliament, in Rajya Sabha
?

SHRI ABID ALI : Sit down. He quotes him.
He is wrong as he always is. Even if [ am a
hireling of the Birlas, Birla is an Indian. They
are not Russians. They are not Chinese. They
have not committed any aggression. To that
extend I am an honourable gentleman, an
Indian. May be I am not agreeing with their
philosophy, but I am an Indian, I am a hireling
of an Indian...

SHRI BHUPESH GUPTA : Every eunuch
in the Moghul Court thought that he was a he-
man, that he was a member of the Moghul
Court.

SHRI ABID ALI : I would request him not
to be monitored by Chinese and Russian
radios, but to read and read and read again
what has been written by Ajoy Babu, Stvri
Ajoy Mukherjee. Read him. He has given a
very excellent certificate to his own
colleagues in the Ministry. I do not know
what he will say today, but as a matter of fact
I am making a statement of fact that Ajoy
Babu was threatened that, "if you do not toe
our line, you will be liquidated". To that
extent Shri Ajoy Mukherjee was threatened. A
gentleman as he has been, although in wrong
company—a  "non-violent" sort  of
liquidation, com-
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plete annihilation. So he was threatened to
that extent.

He talks oi Central Police and all that. But s
it not that during the regime of the
Communist-supported Government in ~ West
Bengal, the Centre was requested to send
military to help them to maintain law and
order? Why all that happened ?
Because suddenly they started to go on the

lines that would benefit China, gheraos and
all that, about which my friend, Mr. Mathur
has said earlier this evening.  Four hundred
factories were closed, 400. But they do not care
for it. They want to bring about chaos, poverty,
they just wantto shatter the economy of]
the country so that from there Communism
may breed. And 130,000 workers were
rendered unemployed in Bengal, 130,000. Since
thisnew Ministry has come, within a
short period 32 factories hav, restarted ; 17,500

workers have now got their jobs. For others
also remaining they are making efforts and
they will, I hope, be able to rehabilitate

other workers also and rehabilitate the industry
there as well.  The Government has the
support of the people. Hon. Member opposite
said that only 200,000 voters voted for the
Government which is now functioning there.
But is it not a fact that Congress is supportin
them?  Where is the question o
minority Government ? It has Congres
support.  (Interruption.) If this gentlemal
behaves this way when he will speak, I wil
have the privilege I of not allowing him t
speak. So, he should not behave like this

SHRI BHUPESH GUPTA : Have that
orivilege by all means.

SHRI ABID ALI : But my difficulty is that I
am a lover of democracy and they are only
exploiters of democracy. That is the difference.
So. however angry I may be when I am
speaking, because of their misbehaviour once
they start speaking, I feel that I am a democrat
and I should not interrupt. My friend, Dr. Sapru,
supports him always, and I tell him, "Dr. Sapru,
when these people obstruct while speaking, why
not you sometimes stand I up and say that it is
undemocratic and '
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that they should behave?" He always lends
them some support. He said he would do it.

(Interruption.)

Shri Ajoy Mukherjee was told that they
would finish him. In the Rajya Sabha, in your
presence, in the presence of the Home
Minister, always swearing in the name of
democracy,, they say they will finish him. The
Home Minister should take note that the
people sitting on that side or of that type have
to be treated in that way. Do not be misted by
these words of democracy and all the phrases
that, they are using.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : That will do.

SHRI ABID ALI : Thank you. Just one
second. I always obey you. What I wanted
Chavan Sahib to remember was :

Hed #Y AhETr § 3§ FHEIEE,

wafeg T @i arwT s §

FHfTE )

SHRI BHUPESH GUPTA : 1 wanted to tell
him after that the Mir Jaffar is sitting there.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Shri Rajnarain.
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$[ ] Hindi iransliteration,
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Fifaa ZwwErd Stwmst @ faA
T AeA AW T @i g aan ?
TFW AET IH ARG A9, q qZO
qrga #1 A% fasrsam 1958 F1 aw
faw w7 arafeer oiE & §2 Aol
Faqwars i sty FermTe i At e
Fifgdz # zAET, A &1 HE0
FH AT WA FAZL T AT
1t wEEgTEE agE § afaaree
Faga fam @z warw fwr | s
faF Wm uF arg q FEdr faer
fF gt @F A g AT
qr ¥ W farer § gw wEw
Fgar A | ar e SEETEd qgE
& gifearire # so  fol @ s
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foqn | ad ardy siaa & Wi
T Fea d fedw w1 mgen A
oM % Wi T g fE
FemEr faar g av wm A GTETCR
W FE # oA qfzang
faem oz aaz el F < w1 e
¥4 frar g @ s qowr T e
g1 gart gey wERw v odud ¥
IR F1 Ffawe @ I T
FIEHIT T d|r 9% AT ST &
gfas a8 wOW qEIC A
Taa Arfa T fgan g, ree-fadedt Afa
afemr 21 wfed @ gwr
W KA W@ OEIAT EHAT A
AN FOEAW § OAIE @ &

ST FAT ST, GO AT | THA AT
s w1 gefrs gefr e 8 fean
ST =TEd | Teenw HRE F, TEem
Fq Fam & o= @ dwa
T war #Y FATE w1 avans fE
g1 T 21 arfrs %1 awd U
gaa  #ifar sEmer faan Cafet
frga  sosr @ w wT @ 2,
F9 AT F 1T FOF 20 HAR-
FIATAT AT WEWTRA #1 g §
dfrzr, ot v meor o, o gadse
AW (A7 AT qfEwT), A "
o1y, (wEEda), #ft gEe g
(T ), Av wegErs A, A
arars e, ot g s o an-
M A RREETET #1 afaw =4
@t &1 A TET FTEnT ITHE
faqr &% e amfay Fv awgfeafy
qT qFTE AT ET A A
SIS gWHTA | AIT-ATS FCF AT
gifgsr #% & @ WET § Wt 4%
FOFIT AT X AgReT & | 7 6T
F AT WY CEF AR AEITL TAT AZAT
g1 ug g WSt ¥ I gues

[23 DEC. 1967]
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Deccan Herald (13th  December,
1967) By our Staff Reporter.

"We interviewed the villagers, talked to
the people who were robbed of their
belongings and we went into their 'looted’
houses and also spoke to the bewildered
womenfolk. The burden of their sorrowful,
tale is : We were booted ; dragged out of
our beds and beaten up and were forced to
swallow filth". They complained that police
brutality including molesting of girls and
women. There was evidence of violence on
their persons".

Zg w13 femeedy | g AT
# 7z @9 fam TER) U A
#edi W Feeww fear o, WX
an, famx o 7 wEEEh g
T SrEw 9% & foER damEmE
€, IR Fef WTHT & F@T AR el
AT e ana fFard o

7 9gi 97 1 qEEAEE qAgiw
&, 4t Fo Fommed \ F 97 379 fAagw
FTN AT T GEfaA H 1 1939-40
F wura § oF f qa=rdr o 4 AY
FATHFT AIOA AT 4 ITH WA
@fFpra  gENE 9w @I 97 4K
garadr of ey fasa FfEd g
g § FawEr €1, SEETEr oA
§ s A feedt awrd  gfaw d
%1 F@ fam, @z & &
AT SHAFTT TG F GHIZ FT A
W | g fEmr v SEEEE e
T\ SEETE A T gare o a3
faar 4t @ “End the farce of indivi-
dual movement,”’ =@ FfFEwa
HIETEAA ¥ ATF F1 4% §41 | § 1751
eqfFATT TE AT AFATE | TEi
Fg & gHRT % 9€ A1 S Az
1T gawT ghagre A #Ivs § A7 AT
ofegd | & faegar a6 & FgT1 AR
gfr aq 1942 & wmrd § g
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| =T TSI |
gfamz wwgr w7 ford @ s gwir gfa-
T A awrs wdt o | g oww & f
#faars sz v fad @ stk 7 afamz
am ot faafraeei F aqi g @2 %
wOH e | A e o A
I oA St & aga  Awdr aww
q, WA SS 7o IywETw AT
St %1 F 7 9z ToEd 2, aeE &
A ® 9FF F a@ad F a9
T TR FAT AAFAET AT ST
ATIARI GIAT 41 FAOAAT | oY wEFT
YT F FE-TTAZ, T A e Ty
AR e F @t qwaw 9, F =
FATH AT qu g o aq A saywnr
TN St H frE gz s A dre
fer a% s § = avg 9 2=
Bt @ am wrefmEr faer
91 IHART AR oft ¥ w1 av Fp oy
HAT TCHIT TAATT & 9% 97 gHwa
RGUIECANE AL B P 03 A
anAm g fv smare ¥ wfer 3w
HYFIT FT BEAT ST qHATE, AT -
TR &0 97 g grfew & site g
wraE zrfaw 30 warear i
A& qex 4 wafar § ary gz @
HIT ITAT F FgAT ArgAT F 6w
T7 FAA ATEIT q9A1T F A 0w
AMA FET @A F A7 W wHe
F WFIT F; AFIT F T 97 #
AMA T FEAT AAN | WHAT
T & g2, f2ar § gem, zaq
TN H g, fgam & garn, T
IS g A & A a7 Ay it §
I T == (AT R | e sty
W AT F AT AT TEAT g L)

9, T FT gAT | FA 200
frenfadi &t sEwaedt drer
W I gw W g wTA Ao w
dYerar A | T F A wAL qw
g 118 WY St ¥ wre e

[RATYA SABHA]
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g1 4 ag qe AT e ag aTee
FEl FE T TE wwr W ) 7
T AR T g WX W &7
g # A wrar oft & wardfam &
SHAA FT A gAaT g, 9@ & afgEn
FT AW qAAT E, 41 WH g FEAT
qEaT § WY T W FIUGRT FLAT
Tgar & fF w0 & arorezat w1 I
9 Aqma T g afEm A%
A& dew AT W v g
wifei | gt at ot T s Y v
£ fig | Al #aTe e
grar =fgd a0 wfan & wwdt 7 el
aw aifen, fagi v w wer &
feas  ammEwe gq1 fgard 1 @R
wedt & fr ogw wafe o w
e & fau ww s AT IR
3 e & gmamw wmmifEa
AW FOW T ATWEEAT F AR
ArFHET F1 AT § fazeny ¥ faw
O EE

= fraag Tt ;797 AT AT
are g7

ot THNTRT : F AFET F | OATT
arward #t faza & faous wem
F A F AAA AR F ATA F
gaT faam Tam 31T Faat g o Frowr
& AT | gl o WA A9rd | T
A% & 19 A1F | H e i e qer
AT A 9§ FgA Aaga g w5 A
gifa &1 amd | s 7 AT
AN H W A AT AW SHTHTAT
gt § wF A Ay fagredt st
fagre & soma & am 78 for sae
SE { sy | F dme A o #)
RATTFATE T AT g 6 e 1%
WA FAT T ATHET A A w5
qewar feqr § 1 agi & faardiay,
Tgi % e, wgt & wagd & oo fom
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G J AT FT W GNT FT AR
T o FT @ g, fom A i oA
T FAAT IAF! g W 2 AT gHIaAr
FX @ g, 9% fau & 5 g I
AFATE | TWACHEIT FT FAIA F,
T8 JTFIT N garfema &
™ I A fAIweE, W A
F oAt o Y Fgf A s &g
ma Fma T ¥ §ET wWE
fao & 7wt wnTEaTT F4T A
AU CEU o B D B
wwi wEW gz Ad war i fr faw
g9 #fagTE f avEna 590 1 97
draz Fad & (% S9AT & O AT
w1 AT wnfed st Az fom w97
I H AYHIX A & fAm wiET
fear s =rfega o

FHIT AYE W WIEd T U q8r
T T fFar #Er ov ) wRiw wEfE
sio dfavee #1 agwa @z W2
AT T G F1 A7T FT qGgNT
TN E | T qZ T § AT IAE GF
FTa aifed & 1 F awaan g fr oo
qas e AT ot AT Ay zmrd
A FRET | A 20 97 F19 77-
WIW F avERd  FT SifEd |9
qfawETs & JeATd FL F u4IA
AAAT AT | 9gH  AWiAFEA FT AT
at fFar g, aTAwT F 9T
st ager 2 feafy o st s <
ar,  "qEst wt oAt frar am e
feT @@t 9T qmied agw A o e
frara FWAF FF g i owe
TF ATHIL B 2T FT AT T ATHIL
Fi fast w7, 9T =T WA FT,
AZT H AAAT FT ITEAT FT, At
#1 foega %%, A% 9feq w1 W=
#%, Afawmr w1 fra &z, @ fag
e yue Afriew agi wrow fear
AT FEFTET FAGA FTAHY yATTE

[23 DEC. 1967]
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warfas gFr Wi I qarfawr
FA |

A, AT JTHIR AT FY T
¥ fad gArdl waw ¥ @1 @m AA<
&1 % wmar § Fr 7 9 agd gd
awa F1 gFEgar 1 ¥ fad T
A e A d@F AN
oy ot A A ofr §ae @
ATER | JAT AT W agdar gf naEr
arpa 1 qFaAT w39 & fod dae
dT &1 AT AW FU FLH FWAT
AT, ET UL ASAT AR § a1 waw
qTEIT 9T HFE W FT AFE TG
qmET ST AfEm |

St gAY ATAT AT OF AT T
A7, AT WA FTEA A wAT
qa Arama &, woe afgar s
F31, AT F1 Feaiq mw f@an, ar
FAAT & ¥ AN E, WAL ARH, AAAT
FT HATT AAAT FT 7% | TAGT F1 Haaq
¥aw g AG g fF s ¥ vew
a7 ga wfafafagi 1 a7 ) 6y
#gw gard faws @ am wg £ fF
svar & fod, swar &, wWm F
1T 1 AT Fgt 9T F@ oar g R
I9aT & A #1749 F0, 5T awr
qATE  FOA(, A FAATT B AT FA
AT AT FIAIAA E AT FT AWK
Tzt or fadft a@E I FTH a1,
& saefvr & 1 a7 S § adr
&r§ "ot st avfeeft w1 s & A
araea wAAE ® fFE eEE § S
A T @I | qEAT AT gmw
Mgz &t @g W@ frar 2 e &
xq F1 HAafad 20 T AT a7
e waa wwrd frawd @ adr,
faar  weama & FHzHz 97 q =
@ g wrar §, T w7 & ot §
fe oo, @t ww o@r feafy @rofg
weafa  off, @ %17 95t ¥ gEe



5905 Re West Bengal

[ TrmTEm)

T w0, e g &,
fer &t aar &1 AT A fe dat
fr frr &t dfedt &

A FAT, THA, A-TATAT AT
A-SrFETEY  qrar fadaw o X &
At agor & M AW F AT A
g fom 8, sfevro@radm
qravaTy #it a9 w¢ fear § o) g7
aret s garer feome /Y &, g
g1 fFar gar ad & | orer T AW AT
ararEeer qe fem g & 3w awwe
¥ fwar &

AT F AGT AT B OF A
aarE | we AW Y 'R & aenfaa
RE A9 HIW AT WE I gl
|rT T G W a1 2t 9 gre
@ T IH 9L I | qmr fam
SW & SeEaET AN A7 d0s 3 &9
a1t | weEeE grane %1 foad faas
& 7T T, TTFT IAFT I AATA
gl ST 41 #1X Agt awa faer
stw § g faer @t fF sa gw efare
I AR FFEET AR § ghaan
vor fad | oY aw s g e
#gfrr & wftz w2 F gm¥ wrdi @1
ara, @A g 5 e e &
7 faam &1 | wIgw awa & 9%
fiew 3 war feafa g8 gt 1 § @17 BY
qET o € E, TR FE at dsue
& ®rEqwo wo &1 F avET ¥ £ fF
g wEw A ded i g e
L AE ¥ AR AAC | F I FAH
AFT F A amm, A TR
W s aww fEar @, W%
W BRI G S| qE s A TE)
W g Wi gar g ? # q@
aEm g A fr ae a E Saeds
e wramy S w e fow el
g e WgA W awh G Al
o d, gAY It fogw & At e

[RAJYA SABHA]
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A I/ 7T 91 FwA ) gl

AT GN W FTHTT A AAAAT T
w1EA # fr oA & wrer afeast @e
¥ feafy gaz | ofeadt dma #t feafa
T gaTd At @ i afendt ane
arﬁ'—rq?r ag Al SeAtaw  wOI

st SewE et ;09T gia T

fozra ¥ orear T@ar @1, a9
T g ar i OE § g &1
g4 &L | WA W A ONEE
w1 Wt A w1 A&, audE
# AE AT, O R AG WAl
amr g ofewdt  qWE # s
#1 arar & oftadt dme 1 FEar
A g TR WIS AT TEA E
fawd ag a9 =AAE H TARE T
a%, avr fagw e fag & qanfas
q97 TATERI F1 97 A% AT T FT
o g A TE |

gATE it Arga ot o9 § gAT F
qe wEar § fe sar afesedt @ ¥

AT FAEATTEN &, TN FEEEGAA
qfeqdt ST W &Y & w1 T @0

Q?
st wmey T
g8t |

aw fam &
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St TIAATAN : FHITARE A AW
UF 9 & Hg & gAa g (6 ofwT 7 Al
wfoer & g sa% fau ®2 & oET |
a7 wr wfaw § witsw #TE
afveT At wfaw & wiftes & qa A o,
aR1 wrr wifgd, et o 9,
#4 fr ofywe 57 €fem w81 & araaT )
AT A FreLEged €% g, dfaa
T gar & afemdt  dme F awmw
FrAH AAT AT AT Fi qEE AFAT

[23 DEC. 1967]

Sfaatkn 5908

FO EFC 4G GIHFIC WU HTAY
FTOFC WA ATT A FA TR
qeied A WA T, 48 A9 qE
& | AT waA o gfez T 7w aTHETT A
qIEIA FTAT, T g A1 fren

g FdeA ST FFAAE
gwvAdr-atar dger F1 #d= & oo

geare ®1 frad, % s FTev
FT GRRET HL A1 qfE=HT aTa &
A qATT A A w7 A s
aqq  @=v gfafafa fraifas sTa)

T, Fg AAr F3 A T 9w I
yar  HAY, AT WAT, A% qF wa
et & A g1 ¥ fear sma
3 Fgaé fFuF e &, 39% a2
ZHFE | AFIT AR, 4 2 F g oy
FIW A& FNEIH AT FTAT
i g & @nii o et o

SHRI Y. B. CHAVAN: Sir, I am
brought up in a tradition where relevancy is
considered to bea great virtue and so |
would like merely to touch on those points
which are related to this Resolution. I do not
want to go left or right.  This entire issue
arises out of a certain situation that has taken
place in Bengal, the different aspects of which
were considered by this hon. House. And
this hon. House also had the privilege of
expressing its own opinion about the central
fact of this whole episode. And what was that
central fact ? It is that the present
Government of Dr. P. C.Ghoshisa
legally constituted Government. Whether they
like it or not is a different matter. If we are to
go by the likes and dislikes of individual
members or individual parties, there will
be nothing but chaos in this country.

Sir, this House has accepted this fact, [ have
accepted this fact and the Government of India
has accepted this fact, that the present
Government of Dr. Ghoshis a legally
constituted Government.  Now, Sir. further
difficulty arose out of certain things that
happened in the Bengal Assembly. As we all
now know, the Speaker by his ruling has
practically silenced—I was going to say
gagged—the representatives of the people of
Bengal from expressing their view in this
particular matter. Now, Sir, as a
continuation of this tactics, the parties which
were ousted from the Government have
decided to start a civil disobedience
movement—I do not know whether it is civil...

q:‘mraa w—ﬂaﬁgﬁaﬁmmm
s wgmr amee @ sfaa ot 7 am
F1, FIHT F1 qZF FA1 L2 3
FT GEer g & guar faet g o
star ofe=sdt e F A1 H gaAr 4,
T §EA IS ST, OrfeatHE qEf
T, 3 faa FTodiT & A § g
I SMUT ®YETC FT &
gua agr g fF odY AT A
4\ F FAA AGAT § AT TGO
qET F & gI3A H ¥ FEAITw
Far #yEE ST w22 A7 A
AT ATATE FVEHIE & & H T a0
1T ALFTT F ama e 2 e
AT TTHFIT A IO AR HE aw4rg
qIA AT 2 7 ATT AT AT g AT AHIT
F1 wdt  arfegnie & gras S
FLAT  AMfEA, qETE F FEAT AlGA |
zafaq werm &1 fem-fawr & g2 &,
AR T T EFC ATAT 27 § -
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SHRI ABID ALI : It is not civil.

SHRI Y. B. CHAVAN : It is not civil. But
they have certainly started a movement of
anarchy, a movement which I may call is some
sort of a rebellion, in Bengal. Now what is the
.duty of a legally constituted Government
when there is an attempt of organised rebellion
among the people ? I think the Government
would have failed in its duty if they had not
taken up the challenge to meet this organised
anarchy in that State. Sir, hon. Member Niren

Ghosh said that Bengal is under army
occupation...

SHRIMATI C. AMMANNA RAJA
.(Andhra Pradesh) He does not know
English.

SHRI'Y.B. CHAVAN: Ifhe does .not
know English, I am not sorry for it. This is
what Mr. Niren Ghosh said. Sir, the point is
there is some logic behind it. I would like to
go to the essence of it.  Itisa technique of
some of these political parties to think in terms
of treating a State which is part of India as a
nation and create a sort of contradiction or an
enmity or opposition between the Centre and
the State. This is the most dangerous
game that these people arc placing. About
the people of Bengal, Sir, I.come from
an area of this country which has
traditionally loved and respected the people
of Bengal. Which Indian does not know that it
was the Bengalis who gave usthe ABC
of nationalism ?  Sir, every child in this
country is singing Vande mataram. That is
a Bengali song. Every person in India to-day
is singing Jana gana mana. It is, Bengali
song. The great slogan of 'Delhi chalo' and
‘Jai Hind' was given by another Bengali. Bengal
taught us to think interms of India and Indian
people. They taught us to die bravely for
India. Now, here our people who are claiming
to be representatives of Bengal are trying to tell
us 'Die to see that ultimately India dies'.

Sir, I have all the respect for Mr. Niren
Ghosh and Mr. Bhupesh Gupta as hon.
Members of this House, but with all humility,
let me say that the great Bengal of Rabindra
Babu, that great Bengal of Bankim Babu and

[RAJYA SABHA]

Situation 5910
that great Bengal of Subash Babu is not
represented by Niren Babu and Bhupesh
Babu.

SHRI BHUPESH GUPTA : It is
represented by Prafulla Babu ?.. (In-
terruption.) What do you know of Bengal. No,
Mr. Chavan, let us go there and ask the people
of Bengai whether you represent Bengal or we
represent Bengal. Is that all right ?
(Interruption.) Let us ask the people of
Bengal.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Please take your seat.

SHRI BHUPESH GUPTA : He says we do
not represent Bengal. Can I not ask him...

(Interruptions.)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Please sit down, Mr. Bhupesh
Gupta.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : I should request Mr. Bhupesh
Gupta, through you Mr. Vice-Chairman, that
he should observe the same dignity and
silence with which we heard his speech. He
may be a great son of Bengal or of the world.
But he must know the etiquette of Parliament..

(Interruptions.)
SHRI BHUPESH GUPTA : Don't tell me
about dignity...
THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No more interruptions.

SHRI Y. B. CHAVAN : Sir, what I was
trying. . .

SHRI BHUPESH GUPTA : You don't have
the courage to utter a word against Mr.
Chavan. But you shout against the Birlas...

(Interruption.)

SHRI Y. B. CHAVAN : What I was trying
to say. ..

(Interruption.)

SHRI BHUPESH GUPTA : I know your
dignity. You go to "Patriot" and
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get something written. But when Mr. Chavan
attacks the people of Bengal, you do not have
the courage to say a word against him.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : This is not right. When they are
prepared to listen to youT speeches patiently,
you should also listen to their speeches
patiently, even if it is unpleasant.

(Interruption.)

SHRI Y. B. CHAVAN : Sir, what | mwas
trying to convey was that he represents
something. But I would like to repeat that, that
he has no right to say that he represents
Bengal. He represents his party very well.
Niren Babu represents his party very well.

SHRI NIREN GHOSH : We do represent
Bengal. Test it anywhere.

SHRI ABID ALI : Chou En-lai.

(Interruptions.)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Order, please.

SHRI Y. B. CHAVAN : My only point is,
Sir, that with the consistent manner with
which Prafulla Babu has served Bengal for the
last 40 years, if at all anybody has a claim to
be the real son of Bengal, it is Prafulla Babu.

(Interruption.)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No interruptions.

SHRI Y. B. CHAVAN : Sir, hon. Member
Niren Ghosh told us what Gandhiji said about
the repression by the Britishers. Sir, he ought
not to have mentioned 1942 because I do not
like to remind them of 1942. But he has
mentioned 1942. In 1942 what were you and
your party doing and what was Prafulla Babu
doing?

SHRI BHUPESH GUPTA : Letme
answer.

SHRI Y. B. CHAVAN : I am not asking
you. I am asking Mr. Niren Ghosh
(Interruption.) I can certainly ask your party
also.

[23 DEC. 1967]

Situation 5912
SHRI NIREN GHOSH : Your party was for

individual satyagraha. Our party was for...

(Interruption) underground struggle...

(Interruption.)

ot THARAR :  ZgF TGT Mg
ag G & 1 A 9T F gRGgAr
JEA | IW GRA IART AAAC AN - -

SHRI Y. B. CHAVAN : Sir, the way they
are trying to interrupt me only shows that my
arguments are unanswerable as far as they are
concerned. I have heard their speeches very
patiently. Now let them listen to my speech
patiently. Sir, they say that there are some
police actions, etc. They say that police action
has been taken. I am very sorry about one
thing. Renu Chakravarty was our colleague
and if some police action has been taken in
respect of her and if she has been insulted, I
am very sad about it, if it is a fact. Sir, I heard
about the treatment to the press. I am very
sorry that this thing has happened, because the
press has not gone there to break the law. i can
see that point. Therefore do not suppose that if
something is wrong we will not say it is bad or
we will say that it is good. But at the same
time when the police have undertaken a very
difficult and arduous task of establishing law
and order, we cannot ask them to establish law
and order and at the same time go on facing
enquiries of this type. It is absolutely a wrong
thing to do. If at all they have got any moral
courage, why don't they face the Assembly ? I
am making them an appeal. I made the same
offer yesterday in the Lok Sabha and I would
like to repeat that offer here also. Let the
Assembly be called. Why don't you face the
Assembly ?

ol vreETEIRW ¢ Az A AT
Fgar  SfEa T8 1 SIEAT 9 w5y
FETHY  AAFASAT AATEA | TEY Tt 2W
TE FEA, TAT F AT |
SHRI Y. B. CHAVAN : Why ? Ultimately,

Sir, what they could not do there they are now
trying to do this
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[Shri Y. B. Chavan.]

way. Nowhere they are coming and telling us
that there has been police action and
repression and therefore we should take some
action about it. There in Calcutta you go to|
teach the people to break the law and .here we
are told "Look, what is happening there ?" |
am asking them one simple question. What is|
the police meant for ? Is the police meant forq
merely being helpless spectators when you go
on breaking the law and breaking the heads of]
the people ? Niren Babu very dramatically and
poetically described the incidents. I do not
know whether it is correct or wrong.

(Interruptions.)

SHRI NIREN GHOSH : How can you
know ?

SHRI Y. B. CHAVAN : I have got some
respect for truth. So unless I know about the
facts, I cannot say whether it is wrong or
right. May I ask him, when one of the
Members of Parliament was paraded naked in
the streets of Calcutta, where was their
conscience ?

(Interruptions.)

Then, Sir, of all the persons 1 was rather
surprised when our great friend, Shri
Rajnarain, said and he went to the extent of
saying "Use swords and, if necessary, even
armed violence".

«ft THiHFWT :~~ 13TTT 3TTI
d<ytdl'< % T qT STRFT ~Ttrfrft

SHRI Y. B. CHAVAN : There is no
question of using arms or armed violence. The
only person who can use arms is that person
who is authorised to use arms under the law.
but I will tell him that he is trying to go in the
company of Shri Bhupesh Gupta and Shri
Niren Ghosh. He is talking in their terms.

SHRI RAJNARAIN : I want to bring them
in my company.

(Interruptions.)

[RAJYA SABHA]
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SHRI Y. B. CHAVAN : Really speaking
they are trying to use this platform of
democracy to subvert democracy. That is what
really they are doing.

SHRI BHUPESH GUPTA : That is what
Hitler used to say.

SHRI'Y. B. CHAVAN : Now, Sir, they talk
about bombs. As a matter of fact the bomb
was exploded in the police headquarters in
Calcutta. Do you mean to say that the police
themselves exploded the bomb in their own
headquarters ?

SHRI BHUPESH GUPTA : Conduct an
enquiry.

SHRI Y. B. CHAVAN Proper
investigations will certainly be made about it.

(Interruptions.)

The basic point, therefore, is that this is a
kind of propaganda which they have started.
When they lose with the people, they start
shouting more and more. So, this is a sort of
shouting conspiracy that they have started.
They have no face to show to the people and
they do not want to face the Assembly and put
their strength to test. Therefore they are trying
to raise their vioce here to tell the world that
their voice is being stopped by somebody. It is
not so, Sir. I have no doubt in my mind and I
as a democrat am prepared to give them a
piece of advice although I have doubt whether
they will accept it. Let Mr. Bhupesh Gupta go
back and advise his party leaders to withdraw
this agitation, let the Assembly be properly
called. Let the Speaker allow it to function and
take the verdict of the House and if the verdict
of the House goes against Prafulla Ghosh, I
have no doubt that Prafulla Ghosh will go out
of office. 1 can say with pride as to what
happened in the case of the Congress Chief
Ministers. Congressmen may have many other
defects but I can say with pride that we
certainly are the best democrats under the
circumstances. What happened in U. P.,
Madhya Pradesh, Manipur ? What happened
in Haryana? They
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had won the elections and they had the
majorities there. The moment they saw that
they had lost the majority, they gracefully left
the office. Here the Governor felt that they
had lost the majority and therefore they were
asked to call the session immediately.
(Interruptions.) Try it in the Assembly. Why
don't you do that ?

Now, Sir, here the office of the
Speaker unfortunately is being employ
ed to gag democracy. I remember what
one of their comrades mentioned to us

in the other House. That instance
happened in England's Parliament
which is called the Mother of Parlia
ments. When King Charles entered
the Parliament and wanted the Parlia

ment to be closed, he went and gave

some orders to the Speaker. And do
you know that historic statement that
the Speaker made ? He said "Your

Majesty, I have no ears and eyes but
for the Parliament". But here the
Speaker has eyes and ears and every

thing else for the outsiders, not for the
Assembly. That Charles was hanged
and that Speaker became the greatest
Speaker.  (Interruptions.) Sir, I am
not supposed to make any remarks
against the great office of the Speaker

and I am not making any comment on
the conduct of the Speaker. Because
I want to be a good parliamentarian,
I want to observe all the rules about
it. But, Sir, the political fact of it
remains that the democratically elect
ed Bengal Assembly has not been
allowed to function. Sir, is this a very
healthy  precedent ? If  suppose
tomorrow the Speaker takes the clue from this
or if suppose you decide to gag us, what
happens to this great democracy here ? A
Speaker who, really speaking, is responsible
to none but to himself, if he decided to start
his own rule. ..

St TTWATO : ART TSY FAT 71
75 B 2

SHRI Y. B. CHAVAN : So therefore the
basic thing ultimately comes to this ; all this
violence and all these troubles and all these
agitations ultimately go back to one
central fact,
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and that central fact is the unwillingness of
the then Chief Minister to call the Assembly
in time. And when the new Chief Minister
called the Assembly, that Assembly was not
allowed to function. That, really speaking, is
the basic thing. If you want to correct these
things, accept this constructive challenge. 1
will be your ally then.

SHRI BHUPESH GUPTA : We do not
want you as our ally. Enough in Congress;
don't you trouble yourself futher.

SHRI Y. B. CHAVAN : And if I become
your ally, you will become a nationalist. But I
know that you won't accept it.

| TrrATCEYr ¢ # qy FEAT S
g fa . (Interruptions.)

SHRI Y. B. CHAVAN : Then, Sir. the only
last point—which was not connected with this
debate — arises because Shri Rajnarain has
the habit of mentioning some sensational
remarks—of course basically irrelevant.
(Interruptions.) He said, Sir, that somebody
telephoned to him at midnight.

SHRI ABID ALI: At
night.

1.30 in the

SHRI'Y. B. CHAVAN : That is midnight.

St CIMATIGOY : FAT THFT WIAT
ar fF uw awet F ava gl qe
FHET &

SHRI Y. B. CHAVAN : I think, Sir, he has
a habit of talking to ghosts at night perhaps,
and since some ghost has told him this story,
he seems to be possessed by this ghost. I tell
you; if you were a wise man, you ought to
have told that man, "You are telling a lie".

OIS (AT wwA HH W)
TOSATIIGOT S, FAT o9 <19 F7 419
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sl qeATeraer ¢ gW IF S AN
S FE T FT AH FL AT |

SHRI Y. B. CHAVAN : If you had told him
that night—Ilast night as you said—why do
you repeat that lie here?

St TR : FEAT T AT, T
g & ar wfeq |

SHRI Y. B. CHAVAN : I would like to
make him wiser still—because he is a very
responsible person of this hon. House—by
cautioning him that he should not believe in
such stories, because only the enemies of
India and enemies of Kashmir can start such
things. There is absolutely no truth about it,
no truth in the story that somebody has told
him. Sir, Kashmir is a part of India; Kashmir
will remain a part of India. Sir, we go on
telling this thing, and still somebody, some
ghost, goes and tells him a different story and
he believes it and then he repeats it. Now if he
is thinking that that man is some responsible
man and some great man, expose him.

SHRI ABID ALI: Here and now.

SHRI Y. B. CHAVAN : I tell you ; only
because you people have a habit of listening
to these stories and repeating them here, they
are making use of you people. Now you are
holding very responsible positions inasmuch
as you represent your States. You are not
individuals. You are representing U.P. here :

S CMATCAS ¢ FRA AR AT 1R
a9 oA @ AL W @ g, T[99
A B g A Sravar g
WU FE AT &) swulaHea &
g w5 gl gaF o fret fedee
i
SHRI Y. B. CHAVAN : Sir, it is very

strange that Shri Rajnarain has to get up and
solemnly declare that he is a human being
and, Sir, as he has very solemnly declared

this, I have no hesitation to accept that
statement.

[RAJVA SABHA]
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U WAAT qTE AT 9 A7 |
ofl TrATCr : qE AT S 9T

SHRI Y. B. CHAVAN : May I tell my hon.
friends that in all these controversies it is no
use repeating the same thing. It is no question
of Congress and non-Congress. Forget this
anti-Congress attitude because that is, really
speaking, misleading you. I mean, I certainly
tried to understand what the trouble is with
these people. Sir, they are not objectively
analysing the political difficulties and the real
troubles. If they like, they may criticise the
Congress where the Congress is wrong, but
they must also see that the Congress also has
got support in this country. It is not just like a
dying party. It is a very stable party. It. is
representing the Central Government here and
in half of the States at least there is
Congress Government.

SHRI NIREN GHOSH :
minority of votes.

It was on a

SHRI Y. B. CHAVAN : And in those
States where the Congress is not governing,
Congress is the only largest party, it may be
noted.

SHRI NIREN GHOSH : You are governing
although you secured only a minority of the
total votes polled.

SHRI Y. B. CHAVAN : If they are realists,
they must accept this fact and they must try to
understand why even m these difficult times
and critical times Congress represents such a
healthy and big force in the country. Nothing
is wrong ; there is nothing entirely wrong with
the Congress. There is something wrong on
their side also and they must try to find out
how it had started. If Ajoy Mukherjee
Government failed, it was not because the
Governor dismissed him. If you want to be a
real student of politics and a real student of
history, you would appreciate that
constitutionally and legally it was the
Governor who signed that order. But what
were the relevant circumstances attached to it?
As a matter of fact, weeks before that, Ajoy
Babu himself had dismissed himself. That is a
fact ; that is a political fact. They had
demonstrated that
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the United Front Government was the most
disunited Government. There was no unity of
minds. There was no unity of hearts. There
was no unity of action. There was no unity in
thinking. The fact remains that the former
Chief Minister had to come out and tell the
whole world that he wanted to resign and get
these gentlemen out, because they were anti-
national. What is the use of becoming blind to
these basic facts ? Can Mr. Bhupesh Gupta
convince himself, convince his conscience that
these are not basic facts ? He can certainly
argue here and tell us that this and that
happened unconstitutionally, but can he forget
one thing that the disintegration of the United
Front Government in Bengal started much
before the Governor dismissed Ajoy Babu and
his Ministry? It was only a diseased part
which the Governor certainly had to surgically
cut and he freed the Bengal people from the
control of this U. F. Government.

SHRI NIREN GHOSH : You have cut out
Bengal itself.

SHRI Y. B. CHAVAN : I therefore make
an appeal to them, Sir. Now we lost the
Government in half of the States in this
country. We did not start weeping. We did not
start blaming the Governors. We did not start
blaming this or that. Sir, that party has the
right to succeed which party also accepts
defeat gracefully. This is the chain of success
and gain in democratic life. We are prepared
to accept all the defeat gracefully. I am sure, if
they also learn this lesson and they really
believe in the democratic methods, well,
sometimes  they can  also  become
Governments—I have no objection. I have
hundreds of times repeated in public
meetings—which I would like to repeat here
as a democrat —that when we weep we
believe in Gods. At least I do. I do not know
what Mr. Bhupesh Gupta does. I offer my
prayers every morning to God. I do not pray
to Him, "Oh God, keep this Congress
Government in power". That prayer we make
once in five years to the electorate. That we
do once in five years.
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SHRI B. K. P. SINHA : If I may interrupt
the hon. Minister for a moment, I may tell
him that at the Teheran Conference when
Churchill and Roosevelt said, "We have God
as our ally", Stalin said, "Our ally is the
devil". It is on record and I can show it to
you.

SHRI Y. B. CHAVAN : Well, Sir, I may

tell you I do not know about the devil. So I
cannot say anything.
SHRI BHUPESH GUPTA : The devil

incarnate is in the Home Minister himself.
How will he not know him ?

AN HON. MEMBER There
difference between devil and God.

SHRI Y. B. CHAVAN : The prayer that we
offer to God is, let democratic rule always
prevail in this country. Let our country remain
for ever democratic. That is the prayer we
offer to God. We do not pray to Him saying
that we should be in power every year, year
after year, in every election. If you have faith
in democracy you will not be shouting the
way you do now. Forget about it. Be a sport.
Be a democrat, be an Indian, be a real Indian
citizen. And accept the challenge, get the
Assembly called, take a decision in the
Assembly and let us follow the logical
consequence. But they are afraid of the
logical consequences.

is no

I do not think I need take any more time of
the House. I have tried to state things as they
are and I seem to have convinced most
Members. I am not sure about some and I do
not think I have made any impact on these
friends here. The only thing I can do is when I
offer my prayers next day I will offer my
prayers for them also.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Do you like to speak, Mr.
Gupta ?

SHRI BHUPESH GUPTA : Strange thing
you ask, Sir, certainly I have a lot to speak.
And this is still more strange, the person who
intervenes gets more time than the mover,
twice as much time as the mover. Well, I do
not want to make any comment because it is
an unpleasant thing, but
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I hope this fact will be noted and when a
Minister makes a motion and a time limit is
put on others, we should remember this. I do
not quarrel with Mr. Chavan because he took
more time. But I do very much regret the
manner in which the Union Home Minister,
Mr. Chavan has treated this subject. He has
treated it partly with arrogance and partly with
frivolity, in order to make out a case for the
Government. There is frivolity and here is
conceit and thereby he has made it abundantly
clear that he is not seized of the problem and it
is also clear that he is only interested in pur-
suing his conspiracy and his political game
against the people of West Bengal. That is
most lamentable. I say these things from
experience. Mr. Chavan is a parliamentarian
and he is undoubtedly an intelligent man. I am
not questioning that. But imagine what in such
a situation Pandit Jawaharlal Nehru used to
say, how he answered things. He also held
some wrong and strong views, but he never
dealt with a subject like this when it cropped
up with so much levity as Mr. Chavan has
done. That shows again the moral decline in
the leadership of the Government of the day.
Mr. Chavan said we do not represent West
Bengal, that we represent our Party. True, we
are Members of the Party, representing our
Party. There is no doubt about that. But we
represent also on this occasion, collectively
and individually, the people of West Bengal.
Mr. Chavan can find this out by a referendum,
by a mid-term election, by walking with me in
the streets of Calcutta and asking the people of
West Bengal who represents whom, whether
on this issue we represent them or not. We do
not claim the right or capacity to represent
such a brave and patriotic people as the people
of West Bengal in a proper manner. That
would be too presumptuous for us to claim,
but in all humility we do try to acquire this
character and capacity. The crucial issue is
that singly and collectively we do represent
the people of West Bengal on this occasion.
Mr. Vice-Chairman, today if you Tok at the
West Bengal picture, you

[RAJYA SABHA]
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find that those who are aligned against the P.
C. Ghosh's Ministry clearly represent by
reckoning of the last elections nearly 70 per
cent of the strength, discounting those who
have shifted away from the Congress. In this
matter they represent the people of Bengal, let
Mr. Chavan understand it. Mr. Chavan
boasted about the stability of the Congress
Party. Well, Mr. Chavan seems to be very
self-confident. Can you tell me, except for the
Muslim League whether in the whole world
any party in one single election lost eight out
of sixteen States where the polling took place?
But here the party which before the elections
was the ruling party in the whole of India lost
half of the States. Still Mr. Chavan continues
to say that this party is stable, that things are
stable. Well, he can flatter himself with such
delusions.

Mr. Chavan said many other things also.
The central fact that he has emphasised again
and again is this assumption of his, that the
Government in West Bengal is the legally
constituted Government. He says that the
dissolution was legal. Others say that the
dissolution is illegal and mainly he said that
the Governor had the right to dismiss the
Ministry. Well, Mr. M. C. Chagla who I
believe knows law a little better than Mr.
Chavan, does not think so. And he was at
least the Chief Justice of Bombay, an eminent
jurist. He and many other jurists have said
that the dissolution of that Government of the
United Front was illegal.

Listening to Mr. Chavan I tried to get a
glimpse into his mind. He said he did not
want to make a reflection or to criticise the
Speaker. Yet he said so many things against
the Speaker of the West Bengal Assembly. He
said that the Speaker had silenced the people's
representatives, the MLAs. by making it
impossible for the Assembly to function. Is it
not a reflection on the Speaker ? Is it not a
serious accusation against him ? Why should
a democrat as Mr. Chavan calls himself,
indulge in this manner of things and thus fling
such preposterous
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charges against the Speaker of the Assembly ?
And yet Mr. Chavan puts on a smile as if he is
a very innocent creature. All I can say is that
out of what I have heard him say, I have got
one thing and I hope West Bengal and the
country will note it. Mr. Chavan, by the way
he has spoken today has given us a glimpse
into his mind. He is surely thinking of doing
something to overthrow the Speaker, take
away his power and illegally oust him from
the position he holds. I am making this
statement in anticipation. I was carefully
weighing his words and I think Mr. Chavan
has made this preliminary preparation
politically in Parliament, in order to do
something after the parliamentary session is
over, to have the Speaker and the Deputy
Speaker got out of the way in order that they
may run the Assembly in a manner that they
want to run it. But let them know firstly, that
the Assembly will not run the way they want
it to run. The Congress, can go and sit there
and sleep overnight, if they like. But the
Assembly is not going to function unless you
restore the A joy Government or you call
another Assembly through the constitutional
process, namely, by a mid-term election. The
Assembly is not going to function unless you
have a mid-term election or you restore the A
joy Mukherjee Ministry. This is the central
fact. You can do whatever you like.

Mr. Chavan said he was sorry, very sorry
about Renu Chakrabarty what gesture he has
made. Well, Renu Chakrabarty is not made of
that stuff. You know very well she has faced
lathi charges on many other occasions also.

SHRI Y. B. CHAVAN : I said I was sad
when I heard it.

SHRI BHUPESH GUPTA : Well, what
about that 89 year old woman ? What about
the professor's wife ? Renu Chakrabarty
represents the spirit of the womanhood of
Bengal, of Indian womanhood. This kind of a
courtesy shown to Renu Chakrabarty in a per-
sonal sense is an insult to all our
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colleagues, to the womanhood of Bengal and
we disdain that insult and we repudiate it. He
says, "If it is true". But photographs have
appeared of Renu Chakrabarty with blouse
torn. They have appeared in their own papers,
in the Congress papers. Still they say, if it is
true. Cynicism, to what extent it has gone.
Why Mr. Chavan is not brought down, I do
not know. But I have not stood up here for
Renu Chakrabarty only. It is only a typical
case. Mothers, sisters, young and old, are
being subjected to this kind of thing. All over
Bengal, homes are being broken to attack
them, to insult them, to molest them. Cases
have been given by Principals of colleges
where professors' wives were attacked and
assaulted in their own houses and yet Mr.
Chavan has no word of regret. He says he
believes in Rabindra Babu. We call him
Gurudev; we don't call him Rabindra Babu.
Anyhow, Mr. Chavan wanted to pay lip
service to the memory of Subhash Bose. But
who made Subhas Bose leave the country ?
Was it not Sardar Vallabhbhai Patel and Dr.
P. C. Ghosh together who made him leave
after which he never appeared in Bengal ? So
much discredited was this Dr. Ghosh that you
felt in 1943 that with this man you cannot run
this Government and therefore you removed
him from the Chief Minister's post and put Dr.
B. C. Roy there.

SHRI SRIMAN PRAFULLA
GOSWAMI (Assam) : I want to know from
Mr. Bhupesh Gupta what the Communist
party did. . . (Interruptions) in 1942 when we
fought against British Imperialism for the
attainment of our freedom.

AT @t (FgT) 97T A 0TI FT
s

=t MANT WA : FT 77 AT F)
el I ol Il

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : They say they are hungry.
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SHRI BHUPESH GUPTA : When Mr.
Chavan was speaking they were not hungry.
Is Mr. Chavan's speech food or sandwiches ?
I do not know what Mr. Chavan's words are
but I believe they eat their own words.

Now, no noteworthy point Mr. Chavan has
made. I have my own misgivings. Just as
behind the back of Parliament they dismissed
the popular Ministry, again behind the back of
Parliament after this session is over they will
do some other mischief obviously and I hope
the West Bengal people and others in the
country will take note.

Now, Mr. Chavan has offered so many
things but not mid-term elections. He would
never offer it. Well, he will say he represents
West Bengal and not we. You have all the
resources and money; you have all the State
machinery in your hands. Why not with all
that face the mid-term elections and find out
as to who has got the support ? Your
Jawaharlal Nehru told Mr. Namboodiripad
our Chief Minister at that time ...

(Interruptions.)

SHRI NIREN GHOSH : What is this ? 1
want to know. Would you control your
benches ?

SHRI MULKA GOVINDA REDDY : He
has the right of reply. Mr. Vice-Chairman,
this is very unfair.

SHRI BHUPESH GUPTA : Mr.
Namoodiripad was invited by Nehru to a
lunch and Nehru told him : "EMS, 1 know
you have a majority but the people have
shifted away from you. Demonstrations are
taking place and therefore I suggest that you
resign and have mid-term elections". Mr.
Namboodiripad said "I am not going to resign,
I have a majority in the Assembly". In that
case Nehru made it abundantly clear that he
will dissolve the Assembly and he did it. Mid-
term elections took place at that time. Nehru
said incidents were taking place in Kerala and
that the people— it was wrong—had shifted
away from the Communists. But in the
elections we get 12 lakhs more votes than in
the

[RAJYA SABHA]
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general elections. If this was done then, why
not in this case ? Is it your contention that
incidents are not taking place now ? Incidents
are taking place in Bengal. There in Kerala
incidents were taking place against a
Government which according to your own
admission had the majority, sutyagraha and
that kind of thing. Today incidents are taking
place against a Government which is illegal
according to us anyhow and which you have
brought in by dismissing the popular
Government  without waiting for the
Assembly to be convened. This is a valid
question.

Then he said so many things. I say don't
talk about Dr. P. C. Ghosh very much. It does
not matter to Mr. Chavan because Mr. Chavan
is not affected by Dr. Ghosh. Although Dr.
Ghosh called Jawaharlal Nehru a drunkard—it
was in a public statement that appeared—what
does it matter ? Dr. Ghosh might have said
anything about Jawaharlal Nehru but Mr.
Chavan needs Dr. P. C. Ghosh to keep as a
Shikhandi to beat the Bengal people with.
What are Mr. Chavan's arguments ?
Surprisingly enough Mr. Chavan does not
express any regret about the police. Oh, it is a
Pressman who is beaten; but the Police
Commissioner has apologised for it; the I.G.
has apologised for it. The 1. G. of Police Mr.
Upananda Mookerjee who was to have retired
is rewarded by an extension for another year.
Even he has apologised but Mr. Chavan
makes just a passing reference about it. I say
the assault on the Pressman shows the frame
of mind of the police. Nor Mr. Chavan said
anything about the other things, the assault in
the Police lock-up of hundreds of people. Is it
under the law ? Which law of the land
empowers policemen to beat up mercilessly
people in the police lock-up and break their
bones and head ? I should like to know. To
our knowledge there is no law whatsoever in
the country yet it is being done. Statements
have appeared in the Press. Members of
Parliament have gone and visited these people
who have been assaulted in the lock-up. They
have made representations to the Prime
Minister; they have told
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the Press ; they have told the people of Bengal
through Press Conferences and by other ways.
Yet Mr. Chavan would not see any of these
things. Well, Mr. Chavan, you may start this
kind of thing but we know where it will end.
So many Vice-Chancellors and Rectors of
universities have made serious complaints.
Are they our party-men ? Many of them had
been appointed by your own past Government
and even they are coming out with public
statements against the atrocities committed by
the police in the campus of the universities,
inside the colleges, inside the hostels, inside
the principals' rooms, which have compelled
these academicians and educationists to meet
together and pass resolutions condemning
them. Mr. Chavan does not however take note
of these at all. He is completely ignorant of all
these things.

I am surprised why Dr. Triguna Sen is still
continuing in this Government and why he is
not resigning. If it were Shyama Prasad
Mookerjee he would have yesigned the
moment such things happened. If it were Sarat
Babu he would have resigned. Actually he
resigned from the Government and walked out
but here is Dr. Triguna Sen who holds on to
power. He is a disgrace to himself. His own
university, Jabalpur University, had a big part
to play. That University is being attacked the
Rector of that University has made a
statement. But he still holds on because the
going is good here he thinks.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Bhupesh Gupta, now that
will do.

SHRI BHUPESH GUPTA : You gave him
so much time, I am not quarrelling about it.

Here suddenly the bogey of a communism
has been raised. China has been brought in.
As far as the question of China is concerned,
you know the views of the various parties but
how do you explain the SSP, the PSP the
Forward Bloc, Ajoy Mukherjee and others
whose attitude towards the Chinese question
everybody knows ?
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Here he himself expressed it but why have his
colleagues been beaten up ? Why is his
comrade who was a Minister, Mr. Krishna
Kanta Mitra, whose picture has been
published, assaulted ? Has he also become a
Chinese agent according to you ? Has the
Forward Bloc become Chinese agents ? Has
the PSP become Chinese agents ? As far as
we are concerned we have always been accus-
ed of such things. Either we are Chinese
agents or we are Soviet agents.  You call us
Soviet agents.

SHRI Y. B. CHAVAN : I have not called
you.

SHRI BHUPESH GUPTA : But we never
call you that way but I hope and I am sure the
Socialist world will take note of it. Then why
do you go to the Soviet Union asking for aid
and other things ? Well, I do not know. Why
do you go in that State ? You cannot run with
the hare and hunt with the hound. The Soviet
Union also has been accused in the course of
the debate saying that the Soviet Union
maintains us. according to you, as agents.
Well, I hope all these will not be lost on those
who have to take due note of it inside the
country and in the world at large.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Thank you.

SHRI BHUPESH GUPTA : Not thank you.
Now, it is unfortunate that Mr. Chavan told
Mr. Rajnarain. "Mr. Rajnarain, do you not
know in whose company you are going ?"
Separate Mr. Rajnarain from the communists.
Separate Mr. Niren Ghosh from Bhupesh
Gupta. Separate all others. This is your line.
But I tell you that in the case of Mr. Ajoy
Mukherjee and all those who are in the United
Front—not only they but also others who have
joined it—your tactics only cemented the
bonds of unity. Let me tell you, in all humility,
I have been in politics for a long time. For
fifteen years I have represented Bengal in this
Parliament in my humble way. Never have |
seen such universal, remarkable, majestic
unity as I see in the people of Bengal, in all
sections of the people in Bengal.
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The Congress Party is completely isolated so
much so you have got the Shikhandi, P. C.
Ghosh, to hide behind him, a bunch of
cowards, moral rakes, political renegades. That
is what they are. (Interruptions.) That is what I
say. Therefore, Mr. Chavan should not say it.
Mr. Chavan believes in central facts. It is not
Mr. Ghosh ruling. I know it for a fact, but I
will not divulge it in the public interest, even if
you ask. Mr. Chavan is conducting the show
from here with his officials in Calcutta and
from here directions are going. He quotes Mr.
Ajoy Mukherjee. Why do you not quote Mr.
Ajoy Mukherjee's subsequent statement in
which he has said that he was misled and he
had been unjust to the Marxist Communists
and he said : "I shall expiate my mistake by
giving my blood". {Interruption.) Please
understand it. Mr. Ajoy Mukherjee said in a
public statement : "I shall be the first to give
my blood and face the bullet not only to protect
against it but also to expiate the sin I
committed in choosing such people as Dr. P. C.
Ghosh and other people in the Bangla
Congress, and for saying things in an unfair
way against a political party".

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Please finish.

SHRI BHUPESH GUPTA : I am finishing.

{Interruptions.)
HON. MEMBERS : We will go away.
SHRI N. PATRA (Orissa) : What is this?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Order, order.

SHRI BHUPESH GUPTA: Let them go.
We will not leave. I shall spntk to the walls of
this Parliament. The walls have ears, but they
have not. I may be allowed to speak. You can
do whatever you like. They can go. It is not
like that. I shall speak...

THE VICE-CHAIRMAN (SHRI AK
BAR ALl KHAN): I amrequesting [
you.
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SHRI BHUPESH GUPTA : When Mr.
Chavan was exceeding his time, you never for
once said anything.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Yes, I did.

SHRI NIREN GHOSH : You are casting an
aspersion.

SHRI BHUPESH GUPTA : I do not want
to enter into any quarrel with you.

SHRIMATI C. AMMANNA RAJA : Obey
the Chair.

SHRI BHUPESH GUPTA We are
absolutely mentally shaken over this matter. |
must say emotionally we are hurt to the depth
of our hearts. You have thrust a spear or a
knife. That is what we feel. Please understand
it. Let us at least express our anguish. Let us
at least have the chance of giving expression,
to some little emotion that has been roused in
West Bengal, the agony of our people. You
will lose nothing. I know you will have a
cynical disregard for it. Only today I got a
letter from Asansol from Mr. Kalyani Roy,
leader of the Coalmine Workers Union. Mr.
Chavan should take note of it :

"Yesterday over 500 fully armed
Policemen of all Sorts led by the Additional
S. P. Asansol surrounded nearly 40
students, smashed a few heads, broke many
limbs and injured some dumped in Asansol
jail. Political leaders of this field are
handcuffed and brought to Court tied in
rope. General people dumbfounded and
afraid. A kind of 'submission mentality'
may develop".

This is what he has written. Now, you may
not accept what I say. Enquire into it. Why do
you not accept the suggestion of Members of
Parliament belonging to various parties ?
Have a judicial enquiry and public enquiry
into the excesses and atrocities committed.
Why cannot you do that. I leave Mr. Chavan
at that, I know that even the Cabinet itself is in
a crisis over it. Mr. Chavan, you know it very
well in your heart of hearts. However much
you may shout we shall see how you function
in the West
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Bengal Assembly and what unconstitutional
act you do in order to achieve it. Never did he
express regret that bomb was thrown at the
Speaker in order to kill him, a high-powered
bomb, but the Lai Bazaar bomb, planted by
agents provocateur engages all his attention.
Double standard. The bomb in the Speaker's
house becomes in your eyes, a bouquet and
the bomb in Lai Bazaar at once becomes a
bomb planted by the Opposition and also a
foreign bomb. Well, that only shows their
double standard.

As far as Mr. Abid Ali is concerned, I do
not wish to say anything. I know that he
would not like him to be taken seriously.

HON. MEMBERS : How long are we to sit
here ? We have been hearing him for long.

(Interruptions.)

SHRI BHUPESH GUPTA : Let me finish. I
feel really sorry for my friend, Mr. Debabrata
Mookerjee. I tell you why I feel sorry. I knew
him in the time of the war. He was doing
some social work. As a lawyer he was
regarded at that time as an honest man, but I
do not know some evil influence spread on
him. Then suddenly he decided to get into the
Congress and become a Minister. He
contested the 1962 elections. We defeated
him.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You are repeating.

SHRI BHUPESH GUPTA : We defeated
him. He saw Dr. B. C. Roy. As a consolation
he made him a Judge. (Interruptions.) Now, I
am sure Mr. Debabrata Mookerjee knows it
very well.

SHRI SHEEL BHADRA YAIJEE : You
would sell our country.

SHRI BHUPESH GUPTA : He knows it
very well. If he does not remember it, his wife
will tell him. If he forgets it, his children will
remind him. If they do not. his neighbours
will tell him about the writing on the wall.
Why do you not come to Bhowanipore where
youlive ?  Letus
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walk in the street. Nobody shall speak. I shall
hang something on me and he shall hang
something on him. Let us see who survives in
the hands of the people.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : We do not want anybody to be
hanged.

SHRI BHUPESH GUPTA : Therefore, 1
say Mr. Debabrata Mookerjee is in a very
comfortable situation, more comfortable than
even Mr. P. C. Ghosh. He is sheltered in
Rajya Sabha, protected by Mr. Chavan's
police and given daily allowance, but Mr. P.
C. Ghosh is having sleepless nights. He is
topsy-turvy in his head by now and he is
disgusted with the whole thing.

As far as Mr. Mathur is concerned, he has
gone away. The Rajasthan hero, the former
Prime Minister of Bikaner, should not teach us
patriotism. (Interruptions.) We had spent our
time in jail and we grew in jail in our early
days. The former Premier of the Bikaner State
should not give us elementary lessons in
patriotism. Everything that is happening in
Bengal is happening under the orders of Mr.
Chavan, Mrs. Indira Gandhi and the Central
Government. We know it for a fact and,
therefore, 1 say that the matter has to be
discussed here. I say, again, Mr. Chavan,
before I sit down. May I make a counter
suggestion ? May I make a counter offer ? Mr.
Chavan, you know very well you are in
Maharashtra; you know the public agitation ;
you know also the shift of public opinion on
the question of the Samyukta Maharashtra.
Today I make a counter suggestion. Dissolve
the Ministry, the illegal Ministry. Call the
Assembly. Let us see. Or alternatively let us
go the people themselves calmly and quietly.
You dismiss the Ministry. You call a meeting
of all the parties concerned. Fix up the date for
mid-term election. In the meanwhile I am
prepared to place this thing under the
President's rule, because Parliament will be
there. But early mid-term election should be
held. Is it not a decent, honourable offer for
the solution of the problem? Would you
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accept it, Mr. Chavan, if you have any respect
either for democracy or for the sentiments of
the people ?

Thank you.

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN): I shall now put Mr.
Bhupesh Gupta's motion to vote. The question
is:

"Whereas the political situation in West
Bengal has taken a grave turn since
November 21, 1967 ;

Whereas the people of the State are
demonstrating against the illegal and
unconstitutional dismissal of the U. F.
Ministry and the equally illegal and
unconstitutional installation of Shri P. C.
Ghosh as the Chief Minister of West
Bengal;

Whereas in order to sustain the Illegal
Ministry a reign of police violence and
terror has been unleashed to suppress
people's movement resulting in frequent
police firings, wanton lathi charges, brutal
assaults on prisoners in police lock-ups and
similar other orgies as well as large-scale
arrests and imprisonments of
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over 10,000 persons including well over
1,000 under the Preventive Detention Act;

Whereas the Speaker of the State
Assembly has refused to recognise the
Council of Ministers headed by Shri P. C.
Ghosh as legal and valid ;

Whereas as a result of the above ruling of
the Speaker, a serious constitutional
deadlock has arisen ;

Whereas the Government of the State
cannot be carried on in the circumstances in
accordance with the provisions of the
Constitution ;

This House is of opinion that immediate
steps be taken, including the dismissal of
the illegal Ghosh Ministry, for an early
mid-term election in the State".

The motion was negatived.
THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN) : The House stands adjourned
till 11 A.M. on the 26th December.

The House then adjourned at
forty-two minutes past nine of the
clock till eleven of the clock on
Tuesday, the 26th December, 1967.



